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— 22-5-96 	Learfleounej Mr.P.K.Tjwarj 

Mr.EMMa for ~the'qpliøant. Co
has)rt 3eer- $tLittJjir  

for counter and furth 
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5-7-96 	Learned couneej Hr.B.1.5a for - 	 • 	 - 	 . 	

.. the 
applicant. Learned AddZ.C.o.s.C.r - 

for the respondents. Written 
statenjent has not been submitted. 

- List for written stfftemt and fur-. 
ther orders on 7.8-96. 4-: 	• / - 
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2.4.6 	 Learned counsel Mr ?.K.iwsri 

moves this applioation uriisted on 

behaf of the applicant. ?ernision 
and wtttii ticie granted. 	Mr 	G.5arma,lesried 

F.of Rs. 501 -   
ostdvido 	

Addl.C.G.S.0 is present for tne 

/ 	HO PD Not v?- 	 respondents. 

	

L.rio 	 Mr Tiwari submits that the 

applicant wants to be treated in 

I the same manner as in te case in 

Annexure 9(a) and 9b) of tnis 

application. Perused the cor.tentaL, 

	

• 	and reliefs sought for irt this 

• 	 application. 	ApplicatiCfl 

admicted. Issue notice on the 

respondents by registered os: Six 

weeks for written statement. 

List on 21.5.96 for wr:tten ;  

statement and further crders. 
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7-8-96 	Learned counsel Mr.S. 8arma for 
the applicant. Learned Addl.C.G.S.C. 

Mr.G.SarJna for the respondents. 

Written statement has been submitted 

) 	'7 	" 	 and copy thereof served on counsel of 

the applicant. 

.J 	 List for hearing on 27-8-96. 

L 
im 	 Memb 

27-8-96 	None is present. List for he 

on 9-9-96. 

p 	 . 	 - --4  
Menber : 

909.96 	Leave note of Mr. B.K.Sharrna 
/ 9 	 for the applicant. Mço G.Sarma d 

C.G.S.C* for the xespondents, 
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Mr C Sarn 	Addr C S.0 
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the applicant on 27 96o otI1sa1TIeo be 
V 	 .'•",- 

serve&on the opposite part 
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15.1.96 	Mr. B.K. Sharma for the applicant. 

Leave note of Mr. G.Sarma, Addl.C.G.S.c. 
f 5i 

b • 	 List for hearing on 19.11.1996. 
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19-11-96 	::r..ehtd for t)1icnt. 

4r.G.irIna 	 fr 1:1': 

4 	 CCSpOfldeflt5. Hr1nrj Tadjourn A tO 

5-12-96 

IM 

H 
• . 	. 	 5.12.96 	 Mr S. Sarma for Mr B.K. Shrna 

learned counsel for the applicant. Learned 
QI't 	1 	 ,• 	

AddI. C.G.S.C. Mr G. Sarma for the 

jrespondents. 

List for order on 1.1.1997 together 

with M.P.No.134/96. 

Member 
LQ- t Y'7 	 nkm 
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1-1-97 	Toe listed alongwlth M.Pu134/ 
kM tr 	 on 21-1-97. 

I 
- 2- 	 ira 	 MenG 

21.1.97 	To be listed alongwith M.P.134/96 
on 

721997.00 

Me1 	. 

Pop 
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Let this case be listed on 14.2.1997. 

4L 
Vice Chairman 

nkin 

;LLJ by i&--

3 1 	 14.2.97 	Mr. G.Sarma, Addl. C.G.S.C. appearing on 

behalf of the respondents prays for 3 week 
k4 	 time to file objection. Prayer a11od. 

11 	j• p-L7.C) 	 - 
I L' 	

List on 14.3.9/7 for wrrton ob1eton 

and further orders. 

Vjcehair 

trd 

22 __ 

L 

	

14.3.97 	 iten statement has been ffled. 

List for 25.4.S7 for fur her orders. 

After rec5 t of the copy Of t. h 

/ 	consolidated ap 	ion th responavnt i 
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file rejoinder wihn i weeks. 
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25-497 	 phere is no represenatiOfl. Case is  

adjourned t.I11 2-5-97. 
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2-5-97 	Mr,G.Sarma learned Md1OC.GS.C. 
- 	 for the respondents submits that case 

is ready for hearing. 

List for hearing on 27-6-97. 
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27.6.97 	On the prayer of Mr. B.K.Shama, learned 

counsel appéadng on.behalf of the applicant 

IA 	 the case is adjourned till 8.8.1997. 
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22.8.97 	 On the prayer of Iir. 	G.Sarma, 

Addl.C.(.S.0 the case is adjourned till 

4 	
5.9.97. 

List or 5.9.97 for hearing. 

Vice-Chairman 

trd 

	

5.9.97 	 On behal of Mr B.K. Sharma, learned 

counsel for the applicant, Mr S. Sarma prays 

for a short adjournment because of the personal 

difficulty of Mr B.K. Sharma. Let this case 

be listed on 26.9.97 for hearing. 

Vice-Chairman 

W  k 

• , 	 k 	/ 
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31.10.97 	 On behalf of the Mr B.K. Sharma, 

learned counsel for the applicant, mention has 

been made that Mr Sharma had suddenly. left 

• 	• 	for Delhi. Let the case ,  be listed on 28.11.97. 

Vice-Chaman 
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12-'12-97 
Case is adjournea till. 23.1-98.4. 

Lm 	 By Order. 

23.1.98 	There is no repiresentation. 

Adjourned to 20.3.98 for hearing 

• 	 Vice-Chairman 

.pg 
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20.3.98 	Mr 	G. 	Sarma, 	learned Addl. 

C.G.S.C., is out of station. Let this 

case be listed for hearing on 24.4.98. 

Vairman 

nkm 

H 
24.4.98 	. 	I have heard Mr B.K. Sharma, 

learned cohsel for the applicant and 

Mr G. Sarma, learned Addi. C..G.S.C. at 

some length. During the course of 

hearing. Mr G. Sarma submits that he 

needs some more instructions in this 

case and accordingly p:ays for a short 

djournmerit. Mr B.K. Sharma has no 

. 	objction. •Accord.igl 	the case is 
adjourned 	till:..L5.i98 for 	further 
hear i n g 	 I  

• 	 . 	Vice-Chairman 
nkm 

. 	 • 
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fr'J\ 
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Notes of the Registry T Date 	 Order of the Tribunai 

15 .5 .98 

n km 

On the prayer made on behalf of 

Mr B.K. Sharma, learned counsel for the 

applicant, as certain rules are to be 

traced out, the case is adjourned till 

,22.5.98. 

(I  ~ 
Vice-Chairman 

A, 

11 
 kC 

--L_ 

I 22.5.93 

nkm 

Mr B.K. Sharma, learned counsel 

for the applicant, is in bereavement. 

Accordingly. the case is adjourned till 

29.5.98. Mr G. Sarma, learned Addi. 

C.G.S.C. has no objection. 

Vic4e-C airman 

k 	11L-' 

& 
\ 	J- V 	(I 

7,ø-P" ikI 
Jeo'2&/ 0-2g- 

c7) 

12.:L9E 	Mr 	G. 	Sarma, 	lerned 	Addi. 

C.G.S.C., does not want to argue t1e 

case. The case is reserved tor judgment. 

H 

Vice-Chairman 

nkm 

8-1-99 	Judgment and order pronounce1n 

open Court. Kept in separate sheets. 

Applidation is dipose4as indicated 

above. No  costs. 

im 	 VhaLaTr 
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OA.No. 56 	of 1996 

DATE OF DECISION. 8.1.1999 

it Shri Laxmi Kumar Klare 	 (pETITIoNER(S) 

Mr B. K. Sharma 	 ADvocArE FOR THE 

VJRSUS 

Union of India and others 	 RESpo'NT(s) 

Mr G. Sarma, Addl. C.G.S.C. 

-rHL 	 MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN 

THE HONBLEE, 

1.. Whèthèr ie.porters of local papers may DC allowed to 
see the JU.dgrnnt ? 

To be referred tO the Repbter or not ? 

whether their Lordships wish to see the fair copy 
of the judgment ? 

4* Whether the Judgment is to be circulated to the ther 
Benches 7 

Judgrrtent delivered by Hon t ble Yi'ce-Chirrna4i 

-J 	
/ 	 - 	 ---- 

	 _ I 



IN THE CENTRAL ADMINISTRATIVE MEMBER 
GUWAHATI BENCH 

Original Application No.56 of 1996 

At 

Date of decision: This the 8th day of January 1999 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

Shri .Laxmi Kumar Kiare, 	 - 
Area Manager, 
Canteen Stores Department, 
Narriai DeDot, Guwahati. 	 Applicant 

By Advocate Mr B.K. Sharma 

-Versus- 	 . 

1.. The tinio of India, represented by the 
Secretary to the Government of India, 
Ministry of Defence, - 
New Delhi. 
The Secretary., 
Department of Personnel & Training, 
(Pension'& PensionarX Welfare Department), 
New Delhi. 
The Deputy Director General, 

• 	Canteen Services, Block-I, 
Army Headquarter, New Delhi. 
The Union Public Service Commission, 

• 	Represented by its Chairman, 
New Delhi. 
The General Manager, 
Canteen Store Depot, 
ADELPHI, Bombay. 	 . 	 Respondents 

By Advocate Mr G.. Sarma, Addi. C.G.S.C. 

. ............ 

ORDER 	.• 

BARUAH.J. (v.a.) 	. 	• 

In th'i application the applicant has challenged 

the Annexure 8 letter dated 7.2.1996 by which he was 

• '• 	intimated about the refusal of the authorityto count his 

• 	 past service, and also Annexure 10 Office Memorandum dated 

30.5.1995. The applicant has alsoprayed for an order 

directing the respondents to count his past service rendered 

by him in three different organisations towards his 

pensionary • benefits and • other" reliefs for which the 

applicant was entitled. 
• 	 S . , 
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2. 	Facts for the purpose of disposal of this 

application are: 

The applicant, at the material time, was holding 

the post of Manager Gradel in the Canteen Stores 

Department (CSD for short) under the Ministry of Defence. 

Being selected by the UPSC he was appointed by Annexure 1 

J.etter dated 5.7.1993. He jo.ined the services of the CSD 

in the month of June 1994. Prior to his joining in the 

said deartment he had worked under .three different 

organsalions during the period frbm .1978 till the date 

of his j6ining the CSD, i.e. 4.6.1994. His claim is that 

his services in the. previous threeorganisations should. 

be  counted which, however, the authority declined. 

According to the applicant he wor]9d as Milk Procurement 

Assistant Grade I in Daoba Coopeative Milk Producers 

Union Limited, Jullandhar . Cityl from 6.9.1978 to 

30.11.1985. This is an autonomous body registered under 

the Punjab Cooperative Societies Act, 1961 having share 

capital of the State Government. Thereafter, he worked 

under Kapurthala Ferozpur Kshetriya Gramin Bank for the 

period from 4,12.1985 to 6.4.1987. This Bank was 

sponsored by the Punjab National Bank and the Central 

Government had .50% share. Thereafter he worked as an 

• officer JM. Grade I in the Bank of Baroda for the period 

of 5.10.1987 
1 
to 4.6.1994. During this period he was 

selected for the post of Manager Grade I in the CSD. 

After joining the CSD, by Annexure 5 letter dated 

17.2.1995 he prayed for counting of his past service 

towards pensionary benefits. In the said letter he also 

mentioned that one Shri M.K. Gupta, A.G.M. working in the 

CSD had been given the benefit of past services for 

pensionary purposes. On receipt of the said Annexure 5 

letter the Joint Director; Board of Control, Canteen 

Services ......... 
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Services, Army Headquarters, New .  Delhi made enquiries 

with the organisations the applicant had served earlier 

as stated above. In reply to those enquiries the said 

organisations confirmed the sam. Thereafter, his 

representation was disposed of by the office of the BOCCS 

by letter dated 31.1.1996 rejecting his prayer for 

counting his past service for his pensionary benefit. 

This was communicated to the applicant by Annexure 8 

letter dated 7.2.1996. The applicant further contends 

that at the time of interview by the UPSC for the- post of 

Manager Grade I in the CSD, the applicant specifically 

urged that he should be given the protection of his past 

service in the organisations where he had worked earlier. 

In the Annexure 1 appointment letter dated 5.7.1993 

issued to him it has been mentioned that his appointment 

in the CSD under the Ministry. of Defence would be 

according to the rules. His pay was protected in the CSD 

by taking into account his past salaries he was getting 

earlier. Therefore, according to the applicant there was 

no reason to deny him the benefit of his past services 

for pensionary purposes. The applicant has further 

averred that he was entitled to the benefit of past 

serv.ices under the various rules of the Government of 

India. The applicant has also stated that at the time of 

entering into the services of the CSD the various 

circulars and office memoranda in force were applicable 

tohim. However, o.n the basis of the Annexure 10 Office 

Memorandum dated 30.5.1995 the respondents refused to 

give him the benefit of past services. Hence the present 

application. 

3. 	In due course the respondents have entered 

appearance and have filed written statement. In the 

written statement the respondents have disputed the claim 

of........ 
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of the, applicant regarding counting of his past services. 

The respondents have admitted that the applicant after 

appointment in the CSD, urged the authority to count his 

past services rendered by him in the three different 

organisations for his pensionary benefit. The respondents 

have also admitted that the said Shri N.K. Gupta, AGM had 

been given the benefit of his past services. However, 

according to them the case of the said Shri M.K. Gupta 

has no relevance in the case of the applicant. It is 

further stated by the respondents that as per the 

Annexure 10 Office Memorandum dated 30.5.1995 the 

applicant is not entitled to the benefit of his past 

services. It is also admitted by the respondents that 

reference had been made. to Daoba ' Cooperative Milk 

Producers Union seeking confirmation of the past service 

of the'applicant and also the status of the organisation. 

The respondents have also admitted that the applicant was 

given, pay protection. However, according to them the 

applicant was not entitled to get the benefit of the past 

service for his pensionary benefit. In para 7 of the 

written statement the respondents have tried to 

distinguish the case of Shr M.K. Gupta, AGM with the 

applicant. In the concluding part of para 7 the 

I 

respondents have stated thus: 

It is admitted that in the case 
of Shri M.K. Gupt.a, AGN his past 
service in the Pradeshik Dairy 
Federation(IJP) has been approved for 
counting for pensionary benefits during' 
1992. However, in view of the 
Department of Pension & PW 
clarifications vide O.M.No.28/24/94 P & 
PW(B) dtd.30.5.95 his case will also be 
reviewed for' corrective action, if 
considered appropriate by the competent 
authority." . . 

However, 	the respondents are silent whether such 

corrective action had been taken or not. In reply to the 

averment ....... 
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averment made in para 4.10 of the application the 

•  respondents have answered the same in para 9 of their 

written statement whereby they have agreed that the 

• applicant would not be entitled to full pension if the 

past service is not counted towards pensionary benefits. 

They have further stated in the said para that the 

•  applicant was not entitled to get any redressel as the 

same was not permissible as per the existing rules. 

To sum up the contention of the respondents in 

the written statement is that as per Annexure 10 Office 

Memorandum dated 30.5.1995 the applicant is not entitled 

to get the benefit of the past services. 

I have heard both sides. Mr B.K. Sharma, learned 

counsel for the applicant submitted before us that the 

past services rendered by the applicant in the three 

different organisations stated hereinbefore prior to his 

joining in the CSD ought to have been counted for his 

pensionary benefit. This was done in the case of, Shri 

M.K. Gupta, AGM. The respondents had not denied this 

fact. Mr Sharma further submiteed that even the 

representation of the applicant was not properly disposed 

of inasmuch as the points raised by the applicant 

regarding his claim for counting his past services had 

not been properly dealt with. The origInal order dated 

31.1.1996 issued by BOCCS was not served on him. Only by 

Annexure 8 order dated 7.2.1996 he was communicated that 

the authority had rejected his prayer for counting his 

past services. Mr G. Sarma, learned Addi. C.G.S.C., on 

the other hand, argued in support of the order passed by 

the authority. 

On the rival contention of the learned counsel 

for the parties, it is now to be seen whether the 

impugned ...... 
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impugned action of the respondents can sustain in law. 

The admitted facts are that the applicant had served in 

three different organisations which are autonomous bodies 

as mentioned in Annexures 7A and 7B letters. It is also 

an admitted fact that similar benefit had been given to 

Shri M.K. Gupta, AGM, but such benefit was refused to the 

applicant on the basis of, Annexure 10 Office Memorandum 

• dated 30.5.1995. It is now to be seen whether the case of 

the applicant can be distinguished with that of the said 

• Shri M.K. Gupta as claimed by the respondents. The 

respondents have stated that the past serevices were 

• counted in, respect of Shri M.K. Gupta in 'the year 1992, 

whereas thecase of the applicant was dispsoed of in 1995 

• on the basis of the Annexure 10 Office Memorandum dated 

30.5.1995. Though the authority disposed of the matter 

after the Annexure 10 Office Memorandum the claim was 

made by the applicant earlier to that, i.e. 17.2.1995. 

Thé question is whether Annexure 10 Office Memorandum 

dated 30.5.1995 was issued giving retrospective effect. 

On going through the said office memorandum it appears 

that it is of prospective nature. It is, however, my 

tentative• view. If it is prospective then the applicantts 

claim should not have been denied on the basis of the 

said office memorandum. Besides, the said office 

memorandum shows that inquiries hd. been made to the 

effect whether, the benefit of counting' of past services 

for the purpose of pensionary benefits as admissible in 

terms of the Department's Office Memorandum dated 

29.8.1984 is to be allowed in the case of mobility of 

personnel ' from Government to Nationalized Banks and 

financial institutions like Life Insurance Corporation of 

India and General Insurance Corporation, etc. and vice 

versa. The matter had been considered in the light of 

• • instructions rissued by' the Department in regard to 
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mobility of personnel betwen Government and non-

Government .Organisations including Public Sector 

Undertakings and. Autonomous Bodies and it was clarified 

that such employees were not entitled to count the 

service rendered in Government for the purpose of pension 

on. absorption in the Nationalised Banks including the 

Reserve Bank of India and the State Bank of India and its 

subsidiaries and other financial inâtitutions including 

Life Insurance Corporation: and General Insurance 
b 

Corporation. . It is further stated in the Añnexure 10 

Office Memorandum that Central Government employees who 

have rendered service in the Nationalised Banks as well 

as óthe'r financial institutions including LIfe Insurance 

Corporation of India and General Insurance CorpOration of 

India prior to their appointment in the 'Céntrál 

Government are also not entitled to .count such service 

for. pensioñary benefits under the Central Government. 

However, Annexure 10 Office Memorandum.does not indicate. 

that it has give.n retrospective effect. 

7. 	At the time of hearing of this case the record 

had not been produced. The wi'itten statement, is also not 

very clear. The representation of the applicant was also 

disposed of by a cryptic Order. in such circumstances it 

n 	

is not possible for the . Tribunal to come to a definite 

conclusionas to whether the applicant is entitled,.to the 

benefit of past services rendered in the three different 

organisations. This •requires, a thorough examination of 

the facts which are lacking in this present application. 

Therefore, I feel it expedient that the matter should go 

back to the authority concerned and the authority may 

decide the same after considering the entire facts and. 

circumstances of the case. The authority may also 

consider 
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OV •  V  

consider as 	to 	whether 	Annexure 10 	Office 	Memorandum 

dated 	30.5.1995 can take ay the right of the applicant 

which he had already acquired prior to the date of issue 

of the said Annexure 10 Office Memorandum. . 

8. With 	the 	above 	observation 	the 	application 	is 

• 	 . disposed of. 	Conèidering 	the facts 	and 	circumstances 	of 

the case I make no order as bo costs.  

D. 	N. 	BARUAH 	) 
V 	 VICE-CHAIRMAN 

S 	 . 

V 	 V 
. 	 • 
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TRAL PDMINISTRArtIVE TRIBUNAL 'GUVJAHATI BENCH 

LA. J\fl 	 r oF iOQ 

flri Laxrni Kumar Kl.axe, 
Area Manager., 
canteen Stores Department 
Narengi Depot, 

• 	 •Satgaon, 	Guvjahati, 

APPLICANT  
-AND- 

• 

	

1 6 	The Union of India 
represented by the Secretary to 
the Government of India, 	 - 

• 	 jviinistryof D5ef.ence,  
New Delhi. 

2. The Secretary 
• . 	 Dep 3.rtmentof Parsonnel & Training, 	. 

(Pension & Pensionary Welfare Department) 
New Delhi,  

3, The teputy Director General, 	. 
• 	 Canten Services,, Block- 1 

• 	Church Road, P.O. Army He 8dquarter, . 

New Delhi. 	 . 

4,. The Unio.n Public Service -Commission, - 

Dholpur House, 	Shahjahan: Road, 	. 
• 

	
New Delhi, 	 - 

. 

Represented by its Chairman- 

5. The Geneal Manager 
Canteen Stors D:ept.,. 
ADELPHI 
119 'Maharshi 	Krave 	Road 	 ••.••.- ...... • 

• 	

. 	 •Bombay-40002-O. 	• 	
. 	 - 

• - •- 

.. . . ......... 

RESPONDENTS 

• 	
. 	 DETAILS. OF APPLICATION - 

1. 	ARTIc1JLARS OF THE ORDER AGAINST WHICH. Th 	PLICATi 
ISMADE: 	

;.'• 	 • 	. 

S 	
• 	• 	

S • 	 - 	S . 

• 	 - 	

0 	
• 	

The instant application is directed against the 

letter No, 95033/Rep/LKK/BOCCS dated 31,1,96 purportedly 

Contd.,,P/2 
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• 	 issued by the authority rejecting the claim of the 

applicatiOn for counting of his past  service towards 

pensionary benefit, The said decision dated 31.1.96 

has'been communicated to the applicait vide letter 

No. 3/AáM(P)/PN-0092/759 dated 7.2.96, 

"The application is aio dircted against the 

• 	 office memorandum No,2/24/94-PNPW(B) dated 

30.5,95 issued by the Goverrment of India. 

Departm'ent of Pen and Pen Welfare". 

JURISDICUQ : 

The applicant declares that the subjet matter 
* 

	

	
of the application for which he wants redressal is well 

within the jrisdiction of this Hon'bleTribunal, 

LIMITATION -: 

The applicant further declares that the applica-

tion is within the limitation period prescribed under 

• 	 • 	Se'tion 21 of the Administrative Tribunals Act, 1985. 

4 • 	 THE  

• 	•. 	. 	- 	4,1 That the applicant is a  citizen' of India and 

	

• 0 

	 pres6nt1y he 	been working as Are-a Manager, Canteen 

- StorsDepatmdnt, Narengi Depot,- Satgaon, Guwahati. 

- 	 • 	
; 0

• 	 - 	

0 • 	 -, 	 0 	
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Thus he is ,entitled to all the rights, protections 

and prvileges guaranteed by the Constitution of 

Indi and the laws framed thereunder. 

4.2 	That the applicant is aggrieved by the 

decision 6f the respondents rejecting his cLaim.for 

counting of his post services towards pensionary benefit 

and making a grievance against the-same,: the instant 

application has-been preferred for. appropriate relief. 

4 • 3 	That the applicant was appointed to the post 

of Manager, Grade-I (Group 'A' Gazetted) in the Canteen 

• Stores Department unde±' the Ministry of Defence pursuant 

to the selection and recogmendation of.the U,PS,C.vid'. 

Menio No, 95012/Q/.BOQCS .(Vol-X)/12/S/D(MO). dated 57.93, 

The applicant joined the service on 10.6.94 pursuant to 

• the said appointment letter dated 5r7.93. . 

A copy of the said letter dated 5.7.93 

is annexed herewith as ANNE.JRE&.1.. 	- 

• 	 4.4. 	That prior to the joining in the sevice of 

the C,S.D., the applicant had worked under thEe different 

organisations frorñ 198 till the joining at the C.S.D. 

His irst spell of service was for the pariod from 6.9.78 f  

	

• 	. to3O,1185 as Milk Procurement Assistant, Grade-I in 

• 

	

	Daoba Co-Operative Milk. Producers Union Limited, Jullandhar 

City, an autonomous body registered under the .Punjab 

Contd.. .P/ 
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Co-Operative SocietIes Act, 1961havthg share capita' 

of State. ove±nrnent. His second spell of service was 

forthe period 4.12;'8.5 to 6 0487 under the Kapurthala 

Pirozpur Kshatriya Gramin Bank sponsored by !unjab 

National Bank having 50% share capital of Central Gover-

hment 35% of Punjab National Bank and 15% of State Govern.. 

men 	He'wQs an office'of the'said Bank. HIs'thi'rd spell 

of service was as an officer JWGrade-1 tn the Bank of 

Baroda for the period 5:10,87 to 46.94. It was during 

this spell, he was selected by the U.P.S.C. for being 

appointed as Manager, Grade-I canteenStoes Deptt, 

pursuant, to which he has joined the sevices as stated ,.  

above 	. 

Copy of the certificate dated 2.2; 95. 1n'' 

respect of his services under the 'Oaoba 

Go-O'•  Milk Producers Union Ltd-,t, is annexed 
as AXtJRE2 

Copies of the certificates in respec.t of 

service under the Kapuithala Firozpur Kshatriya 
Gramin Bank is annexed as AIXUfiE3 

Copies of 'the'certjfjcates dated 4.2
1
95 and 

3195 in respect of his services under Bank 

of 8arod.a' are annexed as 	EjRE4A' and 43. 

4,5 	That the applicant after joining the services 

of the C..S.D, had applied' vide his letter dated 19.2.95 

Contd..L.'P/S 
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for counting of ,his past serviceé towards pensionary 

behefiU, In.the said representation, he highlighted 

his venous spells of service in different órganisattons 

and also hIghlighted as to how the services of one Shni 

M.K. Gupta A.E.M. who is. also working under the C,S.D. 

has been counted for pensionary purpose.' It was pointd 

out that'said Shri Gtpta hadserved in stilarorganisatiOn 

like that of the a pplicant Itws also clarified that 

the applicant was ready to pay the, ep.oyer's share of 

provident Fund with interest and the gratuiy received 

from his previous anployers 

,A copy of the letter dated 17.2.95 is annexed 

FifrewithaS 

4.6 	That, query was. made with the Daoba Co-Operative 

Milk Producers Unton Ltd Iri respect of seviCeS 

• 	
rendered,' by the D.S.D. authorities pursuant to his 

representation for ounting, of his past servces. 

towards penstonarY benefits Such a qüery was made 

vide letter No 95033/BEP/L1(1cCS dated 28,3.95 

Similar query was made to apurthaIa FIrOZPUr Kshatniy 

rarnin.Gaonlia Bank vide letter of evenN0., 	dated 

23e..95. The said queries were replied to by both the 

organisatlófls vide their letter dated 7.10095 and 

18.9.95 respectively. 

Contd,../6 
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Copies of the said letterd dated 28,3;95 

and replies thereto dated 7.10,95 and.. 18 • 1i95 

are anndxed. as 	CUBES-6A, 6B.. 7A.and 7B 

respectively; 	 - 

- 	.. 

47 	That The applicant after t he aforesaid develop- 

ment was cherishing in his mind that his.past period 

of service rendered unddr different organisations would 

• 

	

	be counted towards pensionary benefits. But to the utter 

surprise he was communicated vide letter No 3/AG(P)/ 

• PM-0092/79 dated 72'.:.96 in reference to 31r1!.96Itimatthg 

that his case was examined and on such e xamthation approval 

has not been accorded for counting of his past service- 

A copy of the said letter dated 7.296 is 

annexed herewith as ANNEXURE-8. 

46 	That the applicant states that when he appEa.ed 

in the interview conducted by the U.P.S.C. for,,the post 

of 'Manager, Grade-I it was specificaIl:UrgeC by hIm. 

before, the Members of the U.P.S.C. for protection of 

his past services to which th&Mèrnbers . also agreed, to 

Accordingly -in the appointment 3:etter also in the first 

clause it was specifically mentioned that his appointment 

in the C.S.D. undsr the Ministry Of Defence -"according to 

rules", It will be pertinent to mention here thbt so far 

the pay of the appIicnt is concerned that has been 

protected in his ni, servi.Ce.under the C •S..D.,tkthg into 

account the past servi.c'e r endéred by him,"Thus there ,is 

no earthly reason aS to why the same treatment shoUld not. 

- 	- 	 . 	 Contd...P/7 
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• 	.7. 

be given to him for the pvrpose of pensiona ry,benefits 

as well.. The applicant has pointed 9ut in the reprsentation 

that het is ready to deposit the nploys' share of cóntrtbut-

ion of provident Fund with interest. Thereis no impediment 

against counting of such past'services  for the purpose of 

pensioriary benefit, 

49 	That the applicant states tht. as stated above 

• one Shri. M.K. Gupta before his, joining the C.S.D. was an 

employee of the Pradeshik Co_Operative Daixy.Federation 

Ltd. registered under the U.P. Co-Operative Societies 

Act, 1965 On his representation fOr countin of his 

past services towrds pensiônary benefit, same has been 

acceded to and is benefiled towards pensionary benef&ts 

takIng into accOunt his pest, sénices reneed under 

the said Diary Federatton' It 

In the above co.ntexl, copies of t he letters 

dated 27.Li%'92 and 224292 are annxed herewith 

as 	RE-9k~pfld 9Bt 	 '. 

4'10 That under the aforesaid circumstalces, there 

isno earthly reasons to'w the past se±vies rendered 

by the applicntin various organisations should not be 

counted' towards his pensionary benefit more so when his 

pay has already. been protected and his case is covered 

under the relevant rules and circulars holding the 

field which the applicant will be producing at the time 

of hearing of the ins4nt appiicattofl 

• 	 • Contd...P/8 
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411 That the applicant will be great lower if 

his pait services is not counted towards pensionary 

benefit inasmuch as by the time he retires on superannua, 

tion from the service of the C.S..P. 6,  he will, be completing 

about 17 years 10 months of sérvtce and thereby would be 

deprived of full pensionary benefit tequirement of which 

is .33 years of service' If the services of the applicant 

rendered 'by him in the earlier or.ganisátions are counted, 

it will be more thai 30 years of service and thereby he 

will-be' benefitedtowards pénsionary benefits 

442 That the applicant states that, in view of the 

ltberalisàtion of pensionary scheme and' there being no 

impediment 'against con+thg of his paêt servIces towards 

pensionary benefit, thar so when others have been given 

such bendfit, there is nô'earthl reason as to why the 

applicant should not be given the said benefit by way 

of counting his past services towards pensionar benefit. 

( 

4j3 	That the applicant states that in view of the 

facts and circumStanGes, the impugned decision purportedly 

taken by.the authorites, under their letter dated 31.1.-96 1 ., 

conveyed vide nnexure8 letter dated 7.2.96 is not 

maintainable and liable to be set aside and quashed. It 

will be pertinent to mention here that the purported 

decision of the authorities reference of which has been 

made in. the ne*ure-8 letter dated .7 2. 96. has not been 

communicated to the applicant and he is not aware as to 

what weight toiard.s jssuance, of sucha letter dated 

- 	 . 	. 	Contd.,'.P/9 
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31.1.96 was given The respndents may be directed to 

produce a copy of the said letter dated 31.196. 

414 ' That the applicant states that although in. 

the impUgned order dated 7.2.96 9  there is no mention 

as to why the case 'of the applicant does not fall within 

theperview of the existing rules, it is the apprehension 

of the applicant that his request for counting of past 

service towards pensionary benefit has been turned down 

ont he strength of, an P.M. Nt28/24/94-PNPW(B) dated 

30.5.95.  

A copy of the said O.M. dated 30.5.95 is 

annexed asX-1. 

-,; 

4.15 Thatthe applic 9nt states that the said 0.14.,: 

although refers to variou,s other CNC. jssued .bthe 

Government of India has virtually taken away the rights 

accrued to the beneficiary ,  of the earlier 0.Ns and thus 

the same is not ma].ntainable. 

That the appii'cant states that,' all hough said 

0.L has been issued purportedly by way of a clarifiction 

but in fact,. the said 0 4M. has not is' indepdent existence 

inasmuch as certatn new guidelines having no nexus with 

the earlier guideijneshave been laid down and, thus it 

way 'not be said to have issued certain clarification only ,  

in reference to earlter:.OMs. It will be pextthentto 

mentionhere that in the O.M. it has also been, directed 

to reopen the past cases decided otherwise than the 

purported clarification issued by .thi 0.M. Inanycase, 

.ontd,,.P/10 
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thi O.M. dated 30.5.95 cannot have any retrospective 

application and the past Cases settled 9th rwise 

cannot be reopended on the strength of this O.M. 

4.17 That the applicant states that as indicated in 

the O.A. as well as in his rejoinder already filed 

against the written statement of the respondets. The 

pp1ict at the time of joining the CS.D. as Manger 

was entitledto'count.his past servicè-tords ensionary 

benefits on the strength of OMs relied upon by him: but 

now on the strength of the aforesaid OM dated 30.595, 

such accrued rights have been sought to be taken away,  

rtrospectively. The applicant entered into the services 

of the C.S.D. on io94.consequent upon his selection 

by the UPSC and at that time the OM. dated 30.5.95 was 

not in existence and thus the OMs'ielied upon by the 

applicant were applicàbleto his case and accordingly 

his past services are required to be counted towards 

pensionaly benefit.. Fiowever,. since his casewas  not 

decided before issuance of the aforesaid G.M. dated 

30.5.95 9  and eventually the decision has bebn taken 

oily on 7ç2.96 at Annexure-8 to the 0,A.. after the 

.iési9nce of the0.M. dated 30595: ThE respondents 

while doingio, haie taken a view of the matter inasmuch 

as they relied upon the 0.M. dated. 30,5.95 although by 

the time the same was issued, the app1icat has already 

joined the C.S.D. and, the 0.Ms. rflied upon by him were 

only applicable to him. In any case, the 0.M. dated 

30.5.-95 cannot be given effect to retrospectively so 

as to take away the benefits already accrued to the 

applicat. 	- 

Contd.,,P/Ll 



4,18 That the applicant states that the O.M. dated 

3Q595 has not its own independent existañce inasmuch 

as although the same has been issued by way of puzported 

clarification, but in fact it lays down certain new 

guidelines with further direction to reopen the past 

cases. Thus there is a conflict between the earlier 

OMs and the present 0,.N4 dated 30;9 under challenge. 

The contents of the O,M, dated 3O,5,95 are not counter 

to the contents laid: down in the earlier OJs The 

applicant at the time of joining the C.S.D.Tconè,equent 

upon his selections by the UPSC was well aware of the 

said 0.Ms and thus was hopefUl that hts.pservicèS 

would be counteØ in the C.S.D. 'towards pensionary benefit 

Now after joining the service, the respondents have taken 

a decision .no.t to do: so relying upon the"sal&Q.M. dated 

335• 95 which by no .str.etch of imágaihation .cañbe made 

applicable to the cse of. the applicant so as to have 

effect of. retrospective application 

4.19 That the applicant states that. under no circum-

stances, the said O.M. dated 30.,95 can be made appli... 

cable to his case . ötherwise same will be detrimental 

his service intereSt• He is required to he. extended with 

the simi'ar treatment as that of Shri. M.K. Gupta in 

whose case necessary approval, towârds toUn .ting of past 

service has been accorded; 	 . . 	 .• 

4.20 That in any view of the matter, the aforesaid 

0,M, dated 30,495 is not sustainable and liable to be 

set aside and quashed'. 

Contd...P/12 
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• 50 UNDSFOR RELIEF WITH LEGAL ,P)VISIONS : 

5,1 	For that prima facie the order purportedly 

• contained in Anndxure8 letter dated. 7.2;96 L's, not 

sustainable inasmuch as there is- no impediment against 

countIng of past services towards pensionary benefit' 

extendable to. the applidàn  

5 	For that the rèlvant circalrs/rules holding 

the filed clearly lay down than under, the -tircumstances 

• as in the case of the applicant the p9st: services of the 

• incumbent should be 'counted towards pensionary.benefit 

and thd respondents having not complied with the same 

towards' issuance of the imgned.order, same is not ' 

su'stairable and liable to be, set aside  and quashed ' 

• 5.2., For that otherhav1ng been egtended with the 

benefitof countiig of past services as hasbeen down 

in case of Shri M.K. 'Gupta, there is no earthly reason 

as to why the appi.cañt 'should not be extended wh 

similar treatment. Otherwise there will, be vjolatj.on of ' 

the Articles 14 and16 of the Constitution' of India, 

5.4 	For that there has been complete violation of 

the principles of natural justice inasmuCh before 

taking the decision by the authority not be count the 

• 	past servicesoft he applicant'towardS pensionary 

benefits, he was not given any opportunity of hearing. 

He was also not asked to clarify the position and thus 

he was deprived of a valuable right of being heard. 

• 	

• 0 • 	 " 	 ' 	 Contd..:.P/14 
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55.. For that the organisattons under *hich the' 

applicant rendered his pravious services prattiaily 

being instrumentality of the State and the services 

rendered in such organisations. being aCcountable 

towards pensionary bene. t, the respondents cannot 

deny. the applicant such benefits.' Accordingly, the 

impugned order is liable to be setTa side and quashed 

56 	For that he having applied through proper 

channel 'and he having made it known during the course 

of interview that he would like to have the benMit 

• 

	

	of past services to which the Mernbdrs 'present in the 

Interview Board had 'alS& agree and the applicant 

• 	having acted upon on such assurances ahd his appèth- 

tment letter having clearly laid down that his 

appointment is "according to rul es", the respondent 

cannot turn down the same and. take'deciSiOfl èontrary to 

the rules and circulars holding the field and thereby 

deprive thO applicant from his' full pensionarY beneftt 

For that pension and penstonarY benefits being 

no longer' a bounty, but the incumbent is entitled io 

the same as a matter of right for the services rendered, 

and there being liberaIisatiOfl of the pensionarY schgne, 

there respondents cannot interprete 'the circulars and 

the rules strictly in favour of the respondents to 

deprive the applicant from pensiortary benefits and 

accordingly appropriate direction IS called for in the 

instant case for counting the past services of the 

applicant towards his penstonarY benefit 

Contd. .P/15 



5i8 	For that the 

the' pay of the appl 

there is no'earthly 

should not be given 

benefit 

respondents having protected 

Lcant taking into his past services 

reason as to why similar treatment 

to him towards his pansionary 

59 	For that when the applicantis agreeable 

towards fulfilment of all the conditions predecent 

towards counting of his past s ervi ces for the purpose 

ot pensionary benefit, the respondents cannot shut 

their eyes to such a position and to deny the applicant 

his full pensionary benefit 

5 0 10 For that the respond .ents ought to. have considered 

that if the past  services of the.appltcant are not 

counted, the applicant by the t ime retire from service 

on superannuation will complete only 17 years 10 months 

of service and thereby he will be deprived of the full 

penstonary benefit. The respondents ought to have taken 

a liberal approach in t he matter of pensiona. benefits 

admissible to the applicant by way of countthg•his past 

service$ 

511 For that in any view of the matter, the impugned' 

decision purportely' taken by the respondents is not 

sustainable in the eye of 19w and liable 'to be set aside , •, 

and quashed, with proper relief to the applicant 

The applicant craves leave of this }n'ble 	' 

Tribunal to advanCe more grounds at the time 6f hearing 

of the instantO.A. and in support to produce the relevant 

circulars holdin'the field: 	 ' 

-. 	 , 	C6ntd,.,P/16 
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5.12 For that the impugned office memorandum dated 

30;5;95 is prima facie.illegal and not sustainable 

under the law. 

543 For that the said O.M. even if held to be 

valid cannot have any retrospective application so 

as to take away the accrued service benefit to the 

applicant. 

514 For that the O.M. dated 30.5.95 although 

stated to be by way of clarification of the earlier 

O.Ms, the countents of the said O.M. and for that 

matter, the 0.M, has not independent existence and 

accordingly, the said O.M. cannot be stated to be 

by way of clarification of the earlier O.Ms. 

5.16 For that the office memorandtn cannot be 

issued in the name of clarification when it is prima 

facie found in respect of the said O.M. dated 30.5.95 

that certain new guidelines have been laid down indep-

endent of the earlier guidelines. Thus it can safety 

be held that the O.M. dated 305;95 has got independent 

sixthaxnarkiarxg existence and the same cannot be stated 

to be O.M. issuing certain clarification in reference to 

the earlier O.Ms. By the said 0.M, all together a 

different principle of counting past services has been 

promected which came in confliet with the earlier principles 

of counting past services laid down in different OMs, 

and thus the liberal approach being the attitude towards 

DensionarY benefit, the said 0.M, is required to be 

Contd.. .P/J.7 
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considered in such a manner so that the applicant is 

not deprived of his pensionary benefits. 

5.16 For that the O.M. dated  30.5. 005, is direct 

conflict with all the O.Ms issued earlier on by the 

same Ministry and accordingly the same is not susta-

inable and liable to be set aside and quashed, 

5.17 For that by issuing such O.M. as the one dated 

30.5.95,- the respondents cannot take away the accrued 

benefits of service of the employees and accordingly, 

the same is not sustainable and liable to be set aside 

and quashed. 

5.18 For that in any view of the matter, the O.M. 

dated 30.5.95 is not sustainable ahd liable to be set 

aside and quashed". 

6. DETAILS OF REMEDIES EXHAUSTED : 

The applicant states that he has no other 

alternative efficacious remedy except by way of filing 

this application. 

7 •  MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE 

ANY OTHER ODURT : 
V4 

The applicant further declares that he has not 

previously filed any application, writ petition or 

suit regarding the matter in respet'of which this 

Contd ... P/18 
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application has been made before any Court of law or 

other. authrity and/or other Bench of the Tribunal 

and/or any such application, writ petition onor suit 

'is pending before any of th'efli. 

8. .rIEFS  

In view of the'facts and circumstances' stated 

above, the instant, application, be aiitted, records be 

clled for and on perusal of the bathe and upon hearing 

the arties on. the cause or causes that may be shown 

be pleased to grant the following reliefs': 

	

(j) 	'To- set ai.de and quash the letter No.95033/Rep/ 

	

- 	L/BOcCS/3J1 dated 31.3.96 purportedly issued by 

the authorities as conveyed under letter 'No.3/AI(P)/ 

PM..0092/759 dated 7.2.96 and for that, matter be 

also pleased to set aside and uash the letter 

dated '7-2.96 (Annexure8)'. 	, 

To set aside and quash the G.M. dated 30.5;.95 

(Annexre1O)" 	, 

To direct the respondents to count the, past 

services rendered by the applicant in three 

different organisations towards his pensionary 

benefit in the C.S.D. ' 

(,iifl.t 

 

Any other relief or reliefs to which the applicant 

is entitled under' the f acts, and cIrcumstances of 

, the case  

Contd.'...P/19 



• (iv) / Cost of thisapplication. 

• 9 	INTEEIM ORDE.R PRAYED EQR: 

• 	
The applicant does no .t pray for any interim relief 

• 	 at this stage but seeks a direction to the respondents that 

pendency of this O.A. shll 	not be a bar towards consideration 

• of the case of the applicant for counting of his pastservices 

for pensionary benefit under the C.S.D. 	
0 

• 	
- 

The applicaton is filed through Advocate. 

U. 	fARflCULARSOFTHEI.?. : 	 .• 

(J) IP.O. No. 

Date 

(iii) 	ayable at 	G 	iuwahat 

12. 	LIST OF ENOSUES : 

• As s4ted in the Indx. 

V E RI :F I CA TI 0 N 

I, LXffl). Kumar Kiare, aged about 42 years, son of 

Shri BDas, presently working as Area Manager,.. canteen stores 

Department, Naangi Depot, Guwahati, the applicant, do hereby 

?erify and étate that the statements made in paragraphs I to 4 

• • and 6 to 12. of the accompanying application are true to my 

• 	

• knowledge and 	those amdein paragraph 5:are true to my 

thforination d erived from records and 'I have  not suppressed. 

• 	

• any màtettal facts. 	.0 	
• 

And I sign this verification on this the 	day 

of March 1996 at Guwahati 

• 	 • 

• 1 
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. 	 . . 0.O1q3 	 I WL  

2u'-ject Peciu.trnent tothee per:Gr,de_IjSection_Officei' 
e 	a 	 Ministry tryoDe f once 	

f 

On the reconrnenda.tjoof the Tjj0 Puilic Service Cxninicio, the President is pleeed to offer .to,SIj 1aZm±KUar  
a post of Manager G-r,de 1/ Sectia Oficer(oup PAt GazettedT in 
he rjcmteen Stores .Depai'tflJet;undeZ.the xanietry of Defence On . Pty of Rs,. accord.ng  to rulee 

as reco 	 je iJhi on Pub1, 	 is p.y scale of fls.2Q.4QQ9/—  

The aPpointee will ?.lso be entitled to draw any other 
allowances at te rates admissjb udr and subject to the cotidt1on5 
laid down ia rules and orders .gvez'njrp the grnt of cuch allowarnoee 

force from time to tiie. 

The terns and coditjo of appointment are as follows:- 

(i) The post i perrnaent but the appointee will be on 
probation for 	ped:ofg2 YO:?C from the date of 
appointment, whiobzy be exte,xe at the diriorotj ou  

• 	 o:L tho coOj 	 )Pc%1uro to oomi,lto t jjtj 
 

period of probj. to the Oatiefaction o± the oornptent athorty will red*z',hjn lib1e to he diroh.rod froni 	'1 service or roveroitohjs. parent Denrt!e11t in c.io 
he is holdiyag  

During the :fj t:6mont]jaor 	he wilibe required to 
undertaje practi 	oxjçb" trainiug 

	

_.; ' -. .•;;• 	-' 	. 
If dux'.Lg the .rob iQtperjod he resigns 1roxm service, he will be reouixtec1*o refund to the &ovt all the 
moneys. pa3A -to 'b;tt 	 and pllowancea etc for the period oonob traiing. 

Tho ppoiiy 	 probttion peii.ot1, in,y b • 	' 	 ter1t,je. -td 'rt •it,r 	one 'oiithto notice riven by 

	

I 	-the oither eid. vi' the -pointos or t1 •.ppointing 
.uthority, without Lsjju g  any -reason7z or by reverting J

. i"lI 	the 1ndivid1 	pe 	aepE.rtrnent, in c-se he is 

	

I 	hoJdj. a 1ion. 	-ppoi.n authority, however, 
- 	 services of t-e • 	

the expiry of the 
iipulatcd 	04J4 	 JY rat

. 
	payment to him of sum 	 pay end allowances for the - 

	

I 	
period of notice otet.nex.rod.por -lion thereof, t 	..L 	 _5t•' 

• 	. 	- 	. 

- - - 	- 	
I 	

.-AVE 



. 	 . 	. 	 . 	. 	
: 
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:. • 	•• 

2 

	

•/ 	

0 	

: • .- 	 (") Ie will be eübjct to conditions, of eervice 8 
( . . .. 	. . . 	 p1icab1e to,civi1ia.n Govt ser-;­.nts in the Caiiteer 	. 

.-. 	. . 	 Stores Department -iu,ccor4e nce ith t e orders iued 
by ie Gov oVE4a frozi tize to t -ue. lIe will 
aJ8O be dUVjdqj' 	£ou:id medic.11y fit .nd ie1d : • 	• 	erVjCe L iablj 	 s1957. He will K-.ve also to 
prodte tliet ezxt;r Certificete £rort his Vigi1nce 
Deax'tient/ 1 reaent Exu,1oyer. S 	 .. 	 .. 

He will be require&te serve any-wherc in Iridir. 

He will not beuj. -tlea to any travelling allownceo 
for oinng eao1cnt uiiless otherwise e1igb1e if — - 	 undor the rue4iaJ 

(vij) He will be rec!ujred to take oath/affirm in the 
following •forxn:- 

'I do swear 6o1emnlyaf:jr1D that I will be fr'.±thful 
and bear true allegiance to India and to the 
Constite.tjon of .Iudja ar by Law eotblfrhod nd that 
I will'uho1d--he eovereignity and integrity o2 India 
.nd that I will oarry out dutjec of my ofice loyally, 
hones -tiy and with impartiallv(So help me G-od)". 	 J. 

In accordance with the Centrl civil Eervice(Conduct) 
it'.le, 1965, he will not b3 elijb1e for apoiitruent 
under Governient. £ India, f he Iip.s more than ono 
wife living. He is, therefore, ruecred to complete 
the 	 jn.t}e. ..ttq.ohed forn and iorvtard it 

	

• 	 to I ..S Niniy 1onwjt1 his ccetance.. 

If any declation givon or iziforn.tio fuinishd 
by : he . ndida.e prove'to be ft1e or if th cr.ndidete 
ie 	 oupreed any mtoria1 
inforLtiofl, o wi.1'b6 li,tb.10 to i''nlov0 

• 	 '1orvjc,, 	riuoh ât'e -. ,ot1on 	r' tho 	tt-, 
1lcd"' 

iii 	orityt;.tj 	Fthall be deoided Joç 

	

• 	 separately In. accoance with the rules apDlice.ble 
toCivjljan 'Goöré 	e:vta in the Canteen Stores 
Depart4t in äo.d.nae with. the order' issued by 
the G.oiernieiiio India, from time' to t±re. 

He isrequjred..to.ruce the original docnt/certjfj_ c.tee in support of io eduça-tion galification/ cge,ex,erjence 
and so on at the t ime ot 'ervic e to the office of &Onera33 Manager' 	 dChifrrn, Bord ofch,11n1jtraion, Cnten StoresD 	meu , 	 rziba.y, for -  ecrutiny/ confirrna,tjon. 

If $hLaj Kaz' 	
'crepts the ofier on the tem j 	detc 	db 	 ould intirate his acceptance of -*%-.he of Zer_ , !.rith";a 10 days of the rece.t of this flemord.u, to tzio flip of Def w.th copy to the Secretex;r, Board of Control, Cieen Services and tie Geer-1 Mann er id Ch'irm 

Board of Adirtinie atiça, CtQen Sto,res Department, 'ADLPHi', 119, 

	

• 	Maharc1j XarveRos 	 lqhouILL repo't for duty 
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/ 
/L ç  

to.:the. C-oneral lienager and 	 of Adiinie±r.tior, 
.Canteen stores Deprten-, ' 	4-119, Jjmr8hj ]tarve Road, Eombay on or b€f ore  

6. 	 If The accepiano 	 -c of appoitmen is not 
received from him withix tb 	uQt3.me'meut3.oned in pctra -5 boire, it will be constz'ue$ 	 øt his part to ta1re up the ppoime 	ad jb.. 	$l:i. be treiied e$ cance1Jc. 

- 	i 	LC __ 

.5 	
•...::. 	

(PRAXASH CHSAND J  
Under 2eoret-y to ihm Govt oi:' indin. 

To 
Sh Iaxmi 1umar 	 S  
Bank of Barod.a' 	

5 

tJpo :ud.aya-242301 . 

Vaya; Miranpurkatra 
Jill&:Shahjahanp ur  

• 	I-- .- -r - 	'- I 	 • . 	 . ,S.  

Copy forw.rded to:-  

	

• 	The ecretry 	For information. 	
S 1nion Pu.bljc Service Coninjøjon, W.r.t. •tiieir letter No. • Dholpur Ilouse, 	 Road, 	P1/263/91 -RV1 dated NLW DL 1I-11 0 01) 	•• 	 05 Mar 92. 

The ecrety 	- 	. 
Boat'd of Control  
lCalateen Services  • .• 	Jlocz L-i, 	 •;•. 

' Churc}. Road. 
NE W D LHI-1 1 0 001 	5 	

. 

The (-eier1 ranaer a dQj-rn, - It is r9queetea 

	

qj 	
that the Board o .dI1in1otratOA-. 	 medical examination of Canteen Stores 	

hLaxmi Kuniar may please t'.JLPHI", 
119, Maaarevo SRoadbO got carried out by INS, BCA -400 020 	

ehwani Bombay. 
Controliex. o. 
Adeiphi, 119, Iahexehj _p,.Rpad

S 
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_______ 	

' 	 Grams: COOPMILK

FED  

	

_______ ______ 	
- *:- 	 M.D's Office 74451, Resi. 74452 

	

("P S ¶ No 3303261B Dt 2-2-73 	 Phones { PBX 72301, 72346, 75650 

	

No.33032618 Dt. 5-2-73 	.. 

,The Db aba Co-operative 	ro ducer' s UmonLtd, 

JALANDHAR-8 (Pb.) 

- No DMUJ 	
drnn/OA-2/ 	 Dated 	

b 

'•: 
TO VHOM I1MAYCOs]CEFN. 

( I 

It is certified *that  Sh. Laxm_ Kumr 33n 
— 

Shri 3ars Dassreside.fli. of Mch 	Ar'a Negar, 

Karterpur, Djstt. Jalanth3r hs worked with this 
1k Union from 6.9.1973 to.ii.I9B5 as Mii< ?::c:flt 

Assistant Grade—I. .. 	: . 

V 	- It is futher.-certified th2t our OLnLSr. 

• 	 is registered under the Punjab Cooper?tive Scc€ty 

ct, i%i and it is.aflaUtCflfl 0US body. 	 • 

MaflaCinO Dirc-ctcr. 

I " 	 I).J 	 •.. 	-- 

/ 

00  
- 	OPERATION . • 	 . 	- 
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/ 	 S 	KAPURThAI,iL - FIROZPUR 
/ 	 K$HERIYP GRAMIN BANK 

.Spo4ore448y.:PUNJABNATIONAL RANK. 

	

• :,f 	R3V UITH1 

RRU 

: Mi1a 	w 

Ref No..j-j? 	a 
• 	 • 	 .4 	 . 

• 	

- 

To  • 	 - 

• 	
- 

I 

- 

Certjj 
Sb. flanar 

as Off1ce 

Hi4 rIcT 
at ourS ha 

• 	 -•t 	
.• 

• 	:. 

L) 
•5S..' 	C 	... 

-S..... 

	

..•.. 	• • 4•• . 	 I 

..,; 

H. 0. .atandhar Road, kapurthala (A joint undertaking of Centre & State Govt.) 

'vf : 	g, RPM t ('w 'w 	R1I i tt Vu) 

	

Telegrams : Grarnin Bank 	
. .. 	 Telephone : 2774 

~' 4  

•c. 
•;, I.. 

.-.. 	 •S 

4. . 

- . 	 •'4 • 	 , 	 • 1 • "4. 4 44 	 . 	
4 	 • 	* 	- 	f '1 	•t 	 f.%_• .. ..... 

liz -- 

%T'Laxmi Kumar S/U 
jjSorkejn.o bank -, 

iZ 85 t0.06.oI+.87, 

;sa*tiS f8iWcfyQ .bt  

'S.. 

•- 

. 	• 
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Bank of BarocJa 
'5) [Head office: Mandvl BARODA] 

liegionei Office 7 	 rt 	
) 	

Region) 

	

1Trf-242 001 	 1 	 Govipdganj, Shahjahanpur..24 001 	1 qr: 2169 	, 	
Phone:j9 

•-, 	 •G18m,:'REGDORABI 	 1 

— 	SENIOR MANAGER(DMN). 
• 	 C 

t,.1•., 

• 	 • 

	

5_IS 	
•: 	 • 

' 5 

•.;.L.• 

	

-S 	 • 	• 

S e 
- 	

•'.. 

''tr •- 
•-. 

U?WS:O6:STF:Cq' 	- 
 

04.02.1i2 

1 	•.'• 

,: A_ 	-. 	•• 
TO VHOMSOEVER- ITMAy CONCERN 

This isJ sto dti 	hat Mr. Luxmi Kumar Kiare 
S/b ShriBanàrsjDas'has been working as an 
Officersjnce 5th October 1  19 97, in our 

He is performing all the duties alloted to 
officer in the : Bk and presently drawing 
salary Rs.4,788.45 (Basic Rs.2,700/— + Derness 
Allowance Rs.2 0 088.45) and House Rent e<tra. 

We have no objecgon his ap?earing in the 

interview forth&•postof Manager Grade 1/ 
Section Officers conducted by the Union 
Publj. Service Commission, New Delhi. 

I 	•• 



our 1Srinch ted at 

Bank of Baróda 
(Iii jsJ utiic 	IAOvI CAHODA) 

1v 	 At 

• 	:• (WUT.r 	.1.i.- p - 	itr(, 

s- . 
• 	 . 	•_•:;-;-: 

- 	
• 

• 	. 	 •• 

Cerc2.uied tt 	hri L 	 iK1ar 
(-OLt1cer(JM Gr.1) Iw 

•• 	bhri ar1 ' 	Qfl 	+t ..i 

Phoneg• 	70t3'i, 7 :505 (fl)i:i 1 1 
1UIOX 	):4Hs :") Il ni: 
Urnn, : JULDOhAiI 

n'ii 1 7'/p H. No. 70, 
1). 	. 	 T. fufld, 
rIi 	1.141 Atfl)1 IA)) t 1-lOt) I. 

( £C NO. 804 0 

_::1_. 	!'• 

 —' 	vui 	cc4meto Join Canteen i14 '"f Lore :ptt( 	 L 

•'• 	iHe 

140  

1 
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• 

Place : Jalandr. 1• 

hated : 30.01.199. .. 	( 

•• 	:.-. 
I •  

¶.. 	. 	• 

: 	• 

• • 	.• 

I 

• f • 	: 	.j.. 	- 

" 	 ! • 

j . 

• 	 - 
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•1L.. 
I I  

' 	I — 

aadresjcnec1 from the, Bank SerVice W.e..f. 04.05.1994H 
.as the f011owing 1eav&a.1ae at his Credit. at 
t 	of uIS resnatio4Jij 

PrV.le Lea"c. / 43 days ( Fozty hree day$ 
..... 

.7Y2 ( Sevx aays.) 
edicI Leave 35dy8 ( Thirty eight day 

-• '' 

1 
• 	

-: • • 	• 	 • 	.'; 	•t.i 
. 

• 	I • 	
•.--. 	 4. 

• 	1• 
•-..•..•4t..- ..•r• I. '.. 	I 

• 	• 	• 
'f• •_ 

. 	•. 	 • 	• 
-.: 

F. 	- 	- • i •••• 
• 1. ; 	•••,. 

•1 • ' 	-• •..-• • 	• • If }• 	••••.. 
I -  . -ft 

	

•.•_•-_,'••.- 	-- ,• 	• 	• 	— 	 •t • 	- - -'- — 

• 	 • : 	. 	•. 

'.onvr1ea idjca 	: ! 
Leavt. 	

•• 	41ay.( Four days.) 
• 	 4.... 

- 	. 	•. 

Chie11anager. 1  • 	 • 

I .  

• 	• 

• 	. 	• 	• 

• • 
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/ 	 .-.------- -.------------ 
L. K. KLARE 	 Govt. of India, Ministry of Defence, 

MANAGER (p) - 	- 	 CANTEEN STORES DEPARTMENT, 
'Adelphi', 119, Maharshl Karve Road, 
Bombay 400 020. 
Phone :Off.: 2037120/40/42/80 

/ 

I 	 Dl .e' 17rr0245 	4 j 

1kris ?rop.s o**.4U 
C*wg' Ro4 

as 	
. 

8fl i COUITZI OP ?ifl stirics FOR 
- 

I was mppotEi4 U tm*r
a

r Grad.4 41 
Cantee3s t0ria U19Pt*4*tdI 	Pftoaaa*ddtLoii 
of UP30. I . 	 roport.d an 10.6.94 41 had 0//tea 

Pr*or. to 40*a41s OSD to, J ku. asrMd 41 
Uu'aa ergaatiatto as wwor : 

1) ?k Doak Qo.O,. 
1*2k ?rdaU.., 
Uast* b*d 
Ja2a* laF 

a) tap tk1ia 

IaPsaria Qra*M 

3) 8m*k of laroda 

06.0678 30.11.15 4s1e*oau 

04419085  

05.10.4? 04.06.94 
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K. KLARE 
- 	MANAGER(p) 

Govt. of India, Ministry of Defence, 
CANTEEN STORES DEPARTMENT 
'Adelphi', 119, Maharshi Karve Road, 
L3ombay - 400 020. 
Phone :Off.: 2037120/40/42/80 

\4 I 

J pa 	o1 IA. dAd 1* O94a*satL\.$ z p2ea A. ccUt /i J*aj 	 • I a2o 'brI9 * YQr'k* 	 *A.* IA. of m'.LxQ, 	• 	i... i,'a beezz cowzted /c p.*ag 	rpo*.. • I.9ipg Au odrDed La IA. ala$p 	 aa 	l •8rJ*) aAc. I 	 akoa
1 pay IA. **r. 

tcre Of PPQ#t&Xt Fa*d aSIA tat.p..* and gratutt y  r6Coi4 fr.,Qjz  air pvvt ow 
• 	'Yog w r*921148t4d to p2...e oout aji pail OGFDico for . pena,n purpo,.. 

p.'. 

To,,. rattkiwil, 

(tizsz V14R XLARA) 
14A4OR 
XF 

EacJ .z 1) treaa. Crglfgcgg 
2). c.a!u/g.ag. rsmrdgag 

applS.d 	 Prop.s' Ckgjtj 
5) °ertgfjoat. r.,ardlz9 i*l****t*. 

4)OtA.r 1.2eaat docaagaa. 
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/ T &.e 	30j953 
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.. 	Secretariat. 
' 

Board of Control 
Canteen Sorvic 
B3Ock L..1 - 

/ Rootu Zo. 16 ' 

/ i'eaduar t ers- . 
1 	NuiDe1hj 	110001 

.:.. 	 . 

4 

4Vi' 70 3 	u'95 
• , .)1 	. 

ret 
CO.OP 

Milk producers 
V ... 	 V  Union Ltd .. 

Jlandhar City 
1. 	 • 	- 

I

4;.t 
CLJNXZaG OF 	PS1 54RVICS FL.R 

1. 	Shri. L 1(Klare 	a3been appointd as Manager. 
Cra.a I/SA O , ija Canteen stores Dej.tt, Min of Def t  w u f 10 Jun' 94 on the recoendtjor4, of UPSC. 	He has 
represented ttit pci3r to joininj CSD 	he was in your 
department. from 6 Sap 78 tu 30 Nov ,  85. 	He h6 also • stated that your organisation is an autonomous body and 
the bervi .ce ren&jred by him mcy be counted for penuionary NCntra1 pu.rpoj. 	 tofloiou 	ody 	moans a body which •  is finoncud bholly or sub3tanti11y from cea or Central Government Grants 	 means that more than 

•  
50 PerCent c 	th4 cpe'14u.re of the au 	nc.*i1us body is 
met through cej or 	 grunts. 	It includes a 
CentLl St.atuory BodU 	a Cantral Univ iit.y but does 
not include a public u;:ztakizg.. 1ationaljad Banks, RBI, &I and its suba.L. ry bnks, LIC,, Gweral Insurance V  

Corpratjon of Inija aniits four subsidiaries bre treated as autonocnou..s bodies fo;this 14&rpOse. 
• 2.. 	Ple.se clerify.. whether your organisation is an 

aUtOnotaou.s body as per dtinition given at pare 1 above. 

3. 	it is requested that an immediate clarification 
may please be given to this office to take furt- 
necezary action on the xepresentation Of S hr ,  

V 	 V  
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(cS 1jlra) 
Lt COl 
Jt Dir Cantn Services 
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. , 	

d • 	
o16 i 01956 ' 	

. , 	

8.or.tii,riat 	 - 7 	 . 	 : 	•• . • 	 Board of dontrol 	" 	 S  •(t \ 	 ... 	

C8Ute.nSZvio.ø / 	•: 	 . 	 . 	
;.- :,. 	 ,.••? •• 	 1ook II 	. 	 . . '4 	 Room No. 16 

Army li•udquarter } , 	
•w pellli 	110001 

. 	 .-- 	 . 	 : 	. 	 , 	
• 	 . 	 . 	 . 	 ... 	 -. 	 :tij 

) 	 I 	 ' 

?V 	.. 	
• t' • f 	 • 	 .. . 	 . . 

Aug* ,95  

- 	 ireotor 

Pirogeur  XzhALtri I 	a.rk 	. 	

- 

	

T 7 urtiq, 	 r 

• 	 C. JNTING. a .A8T,  aRRVICA FOR 	 - 

Shri 

NSION ?LRp3B 

I 	 •'- 	 •. 

-- 	 L X. L rs  b&o boon appointed a.. Manager Gre,de I/3Q in 	teenzBz,. 	rtzuont, XLn of Def, vet 	.1- 
10 Jun'94 on the rs  00a0r&4tjoe of LYI sc. He has rere . ented 

tot joinin C8D, h. vas in your deertment fro* 
Q4 Doc' 85 to 06 Apr 87, Re has alSo etated that your 
organjoatjo ie an ..utonoue body and the eervioe z.13d.w.4 	•. • 	 by him may be OOU tSdopsfljjo. purpose., MCs ø) 
Autonomo. B ~odys me.,nm . body.vhjo} I.e tina.no.cj çhol1y • 	 or nubetanti,,.l froc 	or C.ntr&,l Goyernine 	Grants 

	

ubeta,utjaU,ye MO& ZLA - t more than 50 p.roent of the 	
•1 I  expenditure of : body is t through aeea or • 	 Caxitrl Govt grant.. X&. iziolude. a Central Statutory 	

• 8ody or a Central Univejty. but does not include a publia undertakjg Natiojjea 	 RBI, 8BI and its eubsidj, i' ban)u, IIC. Genera],X 	anasCorpozsatjQu of India a nd 

	

autooious bodies for this 	• - 	puoee', 	 • 

2 o 	l'leaa. o34Lr1f7 whether your orga' nigat ion in an 
e,utonomçue body *pXY4iiitjo given ,t 	1 above, 

• 	 • 	 - 	 • 	

• 
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Grams: COOPMftK 
/No. 33032618 Dt. 2-2-73 	

Phones M.D's Office 290451, Resi. 290452 C.S.T. 
 .S,T No. 33032618 Dt. 5-2-73 	

PBX; 290301, 290650, Purchase Sec. 291628 • Th e Doaba Co-operative Milk Produer's Un/on Ltd, 
G. 1, Road. Bye-Pass, ;\ 	
JALANDHAR8 

NoDMU/ Mrrn/QAi2/ 	
D8ted 

 

Joint 4reCtor', 
BoadofCoflto1,, 
Canteen 
B1ock. II 	

int Headq*azters 	I I 

f 	New Delhi. UOOO. 

Subj€ct;.Ct4ng.of pt service for pension 
puPose, 

Dear Sir, 

This islthreférence to your letter No. 
9O33/RPKK/ CC5 /I 	dated 23.8.95 on the subjfct cited 
above; 	.,: ...... 

- 	 it is to inform you that 
£h.Lakshad. 	 SIi.Banarsi Dass, resident of 

Mchalla AxyaNega,- Kartarpur,Distt.Jalandhar has 
vorked with this organistjon from 6.9.78 to 30.fl.85 
as Milk Pocuremeflt (Aatt) Gr-I. It is ftrthEr 
informe4 that ourórganisation is Regd. under the 
Punjab Orative Society Act 0 1961 and it is ai 
autononxusby1 'esent3.y the share of the State 
Government in this organisation is 61%0 

Thanking you, 
Yours f aith 

Managi g D rector. 
er(Sècretaxy) Canteen Stores 
• 49 9 harshj Karve Ibad, 

Bobay..4Qo O2Q. 
OPERATION 
.. FLOOD 

1 

•, 

beneUt fc: 11—'ormOr - 

H 	 . . . 	•. 	- 	
• ........ 

Contd. on gage 2/— 
I 

sJ 4_._L.__ • 3t -------... 	•.•_j.1 	.,.. 

• 

1 



,._t&puxthala-Ffrozpuz (shetrIya Gramh Bn 

(eJ VOW Offke Jahmdhar Road, KaprtkaIa. 

PU3/STI1I9,) 1956 Date z 18/09/95. 

Ski, Q.8. Lalra (lit Col), 
JtD1xGat8ervioea, 
Secretariat, 
Board of Cot'o, 
Canteen Services 
Block L4, Boon Zo.16, 
Army iisadquarters, 
NEW 	110001, 

Dear Sir, 	•:. 

fleg. 3 Qounting of past service br 
P an sion Purpose. 

26 U 

-j 

0 
0 

C., 
0) 

('4 
0 

C•1 

('4 

a, 
z 

1p 

Please.refer to your letter ho, 
95033//K/Z0CC8 dated. 23/36/95 on the 
subect. 

In this connection, we are to inform 
you that our Bask was •stablished on 
30/03/1983 under sub sec,(1) of Section '3' 
Of the BRB Lot, 1976. Its 5c Share Capital 
is owned by Qtral Govt., 35  by Punab 
hatjonal Bank and. 1$ by 8tate Govt o  It 
is d eed to be Go..operatjve Society for 
the purpose of Izome ax Lot, 1961, or any 
other enactment for the time being in force 
relating to any tax on inooae, profits or 
g sins. 

This is for your kind information. 

Thanking you, 

Xours faithfully, 

AG. 

1•' 

i  

.fcr j-orme serViP. ;:; ' 
I.. 

Contd. o n.  gage 2/- 

-- 	- - 
	 - 	 I 

	

_______ 	•c. 	r 

• 	 -. .- 	- -. I 

ii13q qfff 

Office Copy 

/ 	 I. 	• 
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GOVERNMENT OP INDIA 	 I. 

fr.H 
CANTEEN STORES DEPARTMENT1 	 : 

• 'Telegrams • CANSIND 	 - . 	 4'ADELPHL" 
Telex: 112751 CASD IN 	 119, MAHARSHI KARVB ROAD, 
Telep h ones MINISTRY: OP:DEFBNCB 	 BOMBAY-400 020. 
297120-40-80 297142 	 " 

Ref 	 3/AGM(P)/P_00 92/-j -c '. 	 Date 	tfiFeb 0 96 
- 	. 

•1' 	
1 

/ 
Manager (Secy)' Tirough ACM (Secy) 
CSD HO ., 	 . 
BOMBAY. 	. 

• H I 
., • • 	JB s'cOUnop PIST SERVICE 
FOR PENSION PURPOSES. 

Reference your application dated 17.02.95 
regarding counting of: past service for pension 
puxpose. 

2 • 	The case was taken up with the office of 
BOCCS for the desired sanction. Witi reference to 
their letter No.95033/iep/I.cic/BQ0CS dated 31 Jan'96, 
they have informed:ithat the case was examined 
in detail, both by'th&4j1in'of Defence as well as 
DOP&T. However.'-as'th& same does not fall within 
the purview' of the?existixig rules, approval has not 
been accorded for counting your past service in 
this department. 	•' 

cc a ACM (Secy) 

(JNL ) r (Prsonnel) 
For General Manager 

11 

I 	 •. 

I 	- 
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Dated  
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: 	•:• 	: 	: 	- 	• 	•••, 	: • 

The cS of 	 follOWmn 'abov dUd1 ead1n 
e a ed ajV 	

'I 

ormer CVl servICe has 	
en ehaminedj and he 	

O remarms 

ff re 	 ' 	

( . 	 I  

a' 	, 	 . . . 	I  • a 

	•• : 	Born Ofl  

rendered the o1'O 	spells o formar seDYCe. 	I 

From 	-° 	
to 2Oc)_ 	

in 

.- 	 . 	
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to 
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to 	
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He S reerpoioYed 	civi 	apacit\ 

f• 	
under' 	-. 	.••' 	

•.. vide 	part II NO. 

1/I 	••• 	. 	
•. dated •.. 	

• 	
r • . 	•,, and was conf1 

cd

K4  P4 

• the ub sta 	ve:aPP9.ltm 	On. 
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I 	

- 	
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seenthat above 
spells of service 

d 	cont1 any 
	

excePt 
for ther period 
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for couflti 
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civil' scrvi:5tated boVe. His case 
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towrd 
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iS covered 
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in accord3nce with which 
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serv_CQ COUfl 	
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Ref 0  No0 	 Date 0  'Dec' 92 • 	 - 
'•: 	 ;:' 	 •• 

P No 0  ooi  
Sb..ri 0  1vi. Gupta 
CSD Depot, 
Nare riGawhatj 

—--..--•— 	 • 

I f W 
'+SUBCOUNTING OF FORMER CIVIL SERVICE 

iN 
• 	 : 	.• 	 êP 	M.ic. dUTA 

CSD D'0T ;NAANaI - 

?urther reference to"'oux' i.etter No. 3/4DP4N/r-6/PN.-0081/ 
10917 dt, 1412.92. addYesaedtoC (P), Allahabad and copy 

• to you 	 . 

2) 	We have received the. àu4lt report from CDA (P) Aflahabad 
• 	regard:Lng countJing of your"orer .ervice it CSD vide their letter No. 	 (A zerox copy is trlc1osej. 

• -: 
3) 	As rr the decision.n.by  cD (P) Allehabad, your former 

• service froit 25.380 to 30.9.87jscowitable in this Department 
subject to refund of Ra. 937/m and enploye countribution 

%bare) of Rs, 109302'05 with. $ interest 	CSD being the terminV-'. 
enefits received by you. •-

4) 	In view of the above you Lire requested to deposite che 
amount of R. 9,37/-. • PUS1,90!+/a Total Its. 11,261/-. and 
Rs 0  10,302=05 + Its. 2,130 	 Its. 12,43245 with CSD 

, public Fund (Imprest account) and will be credited under the 
• head of Pensionj Graduity aQcount, . 

i 5) 	The inti'et has been"worke4 out on the above said amount 
from the da.of paymentrelse4to you. upto 31st Dec' 92, so 

• 	 ;please  refund the aznountj 	aj..jt to unable us to make 
:inecessary entry in your sevi,ce book. 	• 4. '1't:)L. 	A 

fl 
!4 -  

( 	,. 	AR1 ._• 
• •1Q: . 	• 	 A-.—tNRAL MA!AGER (ADM4) 

ci c ERAL MA4GER • 	. 	 - 	 ••• 	 • 	J - 't '_4 
CC :: CDA (F) Allahabad 	-;jtbi.a has re±erence to your lett 

• 	 No GI/C/93374/ XXXVI dt. 271-10 - 	 • 	 • 	• 
CC 	P.F. SeGtQrA 	 Q..çcounts Brauch. 

"i•' 

1 
- 	 • 

____ 	• - 	 - -a I 	 •I 	 - 	/ - 	 'I  

IL 

• 	 - 	-. 	, 	- 	• 	• 
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Dept. of Pe,,. & Pen. Welfa-e O.M. No. 
28/24/94p & PW / (B), dated 30-5-1995 

Iii casesof mobility' of peonnel between Goyernncnt and 
Financjaj Insttut1o, and 'ice versa, su(h employees are not entitled to count their past 

services for Pensionax-y benefits on 
their permanent absorptjo 

The undersigned is directed to refer to this Department's O.M. No. 

	

• 	 4/8/84-p & PW, d, d the 14th May, 1986 and O.M. No 4/23/87p & W, dated lOthNove3)xrl9g7(/ Wo
. 251 and SI No. 3 of Swainy's 

	

• 	 Annurn 1986.aJ14.1987rpec(i.ye1) on the subject mentioned above and to say that inquies have been made to the CfféChèther the benefit of 
Uflting oTE Ee or 	purpose 	

benefits, as admissible in terms of this 
Depant's O.M. No. 22IO/84Pej Ut,th the 29th Augusj9g,j (S/. No. 1J8 Cf S)' /zysn.wS of October, 1984), is to be allowed 	•s&of mobility of per 	el from Governnt to Nao 	B1nd fiaancj 	

like L4fe Insurance Corporauon of India & eneraj Ins Vea uranr> 
Corc etc , and vice rpo 
-' 

i! 
2.TheJ y . r .  

by this Depa mcnJinregj. to mobility oL.personnei between Goveriij 	and non-(vei. 	
Organjzjrj including Public Sectø Undertakings and Autop 	

Bodies The orders conzad in this Department's O.M. No, 4/8/84.p& PW, daieJ 	14th May, 1986 and 
Q.M No. 4/23/87p &PW dated the 10th November, 1987, stated that the Nation 	

1'Eapj .chiding the Reserve Bank of India and the State Banj( of India and its 
subsidiaries, the General Insurance Corporation of 

India and its four SUbsjdijjes are to be treated as Autonomo Bodies 
for the purpose of grant of pro rata retirement benefits to the permanent 
Central GOVernment employees who are absorbed by these Bodies on the terms and conditions envisaged in Ministry of Finance, Depai-erjt Of Expend iture M 2

6Jqs)/y the 8th April; 1976, as amended from time 
to tiiné It is elai-jfj the such employees are not 

entitled to couj the service renderJ in Cover- for the purpose of 
pension on absorption'jn Life Nationajjj 

Banks including the Reserve Bank of India and  the S e Bankof India and its ubsithar-jes'and other Imancjal institutions int.uding Life Insuran Corpoo of hiia, 
General flSUranCeCo0. No. 

Unit,'j the 29th August 194 referrJ to above. 

	

:1 	: 	.. 	
•' 	

\ 	
•1 3. Cent ral Govcrnxnct employcs who have rendered service in the 

Natiorializej banks as well as other financial institutions including Life 
lilsurance Corporation of India/General Insurance Corporation prior to 
their appointment in the Central Government are also not entitled to 
count such service for the Pcnsionai -y benefits under the Central 
Government They arc, however, freeto seek terminal cncflts as admissible undei the relevant m mlcs fro thç concerned Nationalized Banks and such other 1 flStjtUIjOfl in which they had rendered service before being appoin( in the Central Government 

4. Min'siry of Defence, etc., are requested to clarify this position 
to all concerned authorities under cir administrative control. The past 
cases decided otherwise than the procedure clarified above may be 
reviewed i case the concertied employees are still in set

-vice. 

/ 

MAI 
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BEFORE THE CENTRAL ADMINISTR4VE TRIBUN1L 
JWAHATI BENCH 

:• 1 

(In application under Section 
Tribunals Act, 1985) 

Title of the case 	: O.A, No. 	of 1996 

Shri Larii Kumar Kiare 	 ?licant 

- Versus - 
/ 

Union of India and others 	 Respondents 

• 

 

f 	
IN D E X 

	

• 	
documents  

1 1 	Application 	• 	 ... 	 • 1 to 13 

2o 	Verification 	 V 	 13 

3, 	Annexur 	1 : Letter dated 5.7.93 	14 

4. 	Annexure- 2 : Certificate dt.2. 2.95 

5 1 	Annexure- 3 : Certificate dt. 	 i 

6. 	Annexure4A : Certificate dt. 4.2.95 

• V  7 	Annexure4B: Certificate 
Vdt.l 32.1095 	20 

8. 	Annexurc-5 : Letter dtd. 17. 2.95 
V 	

2-122- 

9 0 	Mnexure-6A : Letter dtd. 28. 3,95 	
23 

V 	 10. kinexure-6B : Letter dtL. 28. 3.95 	
2J4 

110  .Annexure-7A : Letter dt. 7.10.95 	V  

12. Annexure7B : Letter dtd. 18.1.95 

• 	 13. Annexure-8 : Letter dtd. 7. 2.96 

14. Annexure9A : Letter dtd. 27.11.92 	2 —29 

• 	 15. Annexure-9B : Letter dtd. 22.12.92 	.V30 

t 	oc 	• 	 — 	 — — 
V 	

V 

For use in Tribunal's office : 

b  (.Qjf 	V 	 I 	 Date of filing • 

ReajstratiOn NO. 

• 	[A\ 	 V 	 V  

	

\ 	C.)' V 	

V 	

• 

• 	

• jJ • 	
V 	 REGISTRAR 



BEFO RE THE CERTRAIj ZIN I STRATI VS TRI BUN AL 
WWAMATI BCH 

O.A. No 	 of 1996 

BETWEEN  

Shri Lami Kurnar Kiare, 
Area Manager, 	 - 
Canteen Stores Deportment, 
Narengi. Depot, 
SatgaOn, Giwahati. 

••• APPLICANT 

AND 

The Union of India, 
represented by the Secretary to 

- the Government of India, 
Ministry of Defence, 
New Delhi 

The Secretary 
Department of Personnel & Training, 
(Pension & Pensionary Welfare Department) 
New Delhi. 

The Deputy Director General, 
Canteen Services, Block Li, 
Church Road, P.O. Army Headquarter, 
New Delhi. 

so 

. The Union Public Service Commission, 
Dholur House, Shahjahan Road, 
New Delhi, 
Represented by its Chairman 

2ZC 0CtA1(4A,1 I5 J. 
 

RESP ON DEN TS 

.' '" 	DETRS OF APPLICATION 

1, PARTICULARS OF THE ORDER AGAINST WCH 
THE APPLICATION IS MADE: 

Theinstant application is directed against 

the letter No 95033/Rep/L/BOCC 5  dated 31.1.96 

purportedly issued by the authority rejecang the 

claim of the application for counting of his past 

?ervice towards 'pen sionary benefit. The said decisiOn 

Contd ... P/2. 

S 



-2- 

dated 31.1.96 has been communicated to the appAcant 

vide letter No..3/A1(P)/PNOO92/759 dated 7.2.96. 

2. JtJRISDICflON 

The epplicant declares that the subject mat 

of the application for which.tkey he wants redressal is 

well within the jurisdiction of this Hcn'ble Tribunal. 

3 • LIMI TAI ON  

The applicnt further declares that the applica-

tion is within the limitation pericd prescribed under 

Section 21 of the Administrative Tribunals Act, 1985. 

• 	 4. FACTS OF THE CASE: 

4.1 	That the applicant is a citizen of India 

and presently he has been working as Area Manager, 

Canteen Stores Department, Narengi Depot, Satgaon, 

O.iwahati. Thus he is entitled to all the rights, 

protections and privileges guaranteed.by  the Constitution 

of India and the laws, framed thereunder. 

• . ., 	 4.2 	That the app11 ct' i s aggrieved by tie deci sion 

of the respondents rejecting his claim for counting of 

his past services towards pensionary benefit and 

making a grievance against the same, the instant 

• 	 . 	application has been preferred for appropriate relief. 

43 	That the applicant was appointed to the post 

of Manager, GradI (Group 'A' Gazetted) in the Canteen 

Stors Department under the Ministry of Defence pursuant 

• ': 	 Contd....P/3. 
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to the selection and reconendation of the U.P. S.C. 

vi de Memo No9 501 2ØQ/BOCCS (VoL.X)/222/S/D(MOV dated 

5.7.93, the applicant joined the service on 10.6.94 

pursuant to the said appointment letter dated 5.7.93. 

A copy of the said letteX dated 5.7.9 3 

is annexed herewith as NEJREi. 

4.4 V 	
That prior to the joining in the service of .  

the C.S.D., the applicant had worked under three different 

• 

	

	organisations from 1978 tiLL the joining at the C.S.D. 

His first spell of service was for the perod from 

6.9.78 to 30.11.85 as Milk Procurement Assistant, GradeI 

V 

 in Daoba CO_0pertive.Milk Producers Union Limited, 

V 

 Jullandhar City, an autonomous body registered under the 

Pun jab co Operative So ci eti e s Act, 1961 having share 

V 	 capita of state Government. V 
His second spell of 	V 

service was for the period 4.12.85 to 6.4.87 under the 

V 	 Kaputthala Firozpur Kshatriya Gramin Bank sponsored 

by Punjab National Bank having 50% share cital of 

Central Government, 35% of, Punjab National Bank and 

15% of State Government.. He was an officer of the said 

Bank. His third spell of service was as an officer 

J1uLGradI in the Bank of Baroda for the period 5.10.87 

to 4.6.94. It was during this spell, he was selected 

by the U.P.S.C. for being appointed as Manager, GradI 

Canteen Stores Depot pursuant to which he has joined 

the services as stated' above. 

Copy of the certificate dated 2.2.95 • 

V 	
in respect of his services under the Daoba 

V 	
co_Op. Milk Producers Union Ltd. is annexed 

as ANNEXURF-2. 

V 	

V 	
V  Contd ... P/4. 

V 	

V 
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of the certificates in respect of 

serviceunder the Kurthala. Firozpur Kshatriya 

Gramin Bank is annexed as ?NNEXURE 3. 

Copies of the certificates dated 4.2.95 and 

31.1.95 in respect of his services under 

Bank of Baroda are annexed as ANNEXtJRES-4A and 

4.5 	That the applicit afte joinig the services 

of the C.S.D. had applied videhis letter dated 19. 2.95 

or,  counting of his past services towards pensionary 

• 

	

	 benefits. In the said reresentatiu',. he highlighted his 

various spells of service in different organisations 

and also highlighted as to how the services of one Shri 

M.K. Gupta, A.G.M. who is also working under the C.S.D. 

has been counted for pen sionary purpose. It  was pointed 

out that said Shri Gupta had served in similar organisation 

like that of the applicant. It was also clarified that 

the applicant was ready to pay the employers share of 

Provident Fund with interest and the gratuity received 

• 	 from hisprevious employers. 

• 	 A copy of the letter dated 17.2.95 is 

• 	* 	 annexed herewith as NNEXURF5. 

4.6 	That cuèry was made with the Daoba Co-Operative 

Milk Producers Union Ltd. in respect of services 

rendered by the C.S.D. authorities pursuant to Ibis 

representation for counting of his past services towards 

pensionary benefits. Such a query was made vide letter 

Contd. .. .P/5 
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No. 95033/REP/LKK/B0CCS dated 28.3.95 pursuant to 

such an enquiry. Similat query was made to Ku rthala 

Pirozpur Kshatriya Gramin Gaonlia Bank vide letter of 

even No. RV dated 23.8.95. The said queries were 

rlied to by both the organisations vide their letter 

dated 7.10.95 and18.9.95 respective)4i. 

Copies of thesaid letters dated 28. 3.95 

and r€lies thereto, dated 7.10.95 and 18.1.95 

• 

	

	 rë) annexed as ?NNEXtJRES.-6A 6B, 7A and 713 

respectively. 

4.7 	That the applicant after the aforesaid develop- 

ment was cherishing in his mind that his past zxz± 

• 	 period of service rendered under different organisations 

• 	 would be counted towards pensionary benefits. But to the 

utter surprise he was communicated vice letter No. 

3/Ac1(P)/PM_0092/759 dated 7.2.96 in reference to 

31. 1.96 intimating that ±3e his case was exained and 

on such examination approval has not been jugx accorded 

for counting of hispast service. 

A copy of the said letter dated 7.2.96 

• 	 is annexed herewith as ?NEJR8. 

4.8 	That the applicant states that when he appeared 

in the interview conducted by the U.P.S.C. for the 

post of Mànager,GradeI it was specifically urged 

by him before theMembers of the U.P.SC.for protection 

of his past services to which the Members also agreed.tO. 

Accordingly in the appointment letter also in the first 

Contd ... P/6. 
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clause it was specifically mentioned that his appointment 

'in.the C.S.D., under the Ministry ofDefence. 

• 	 "accordingto ruies. It will be pertinent to mention 

• . 	 here that so far the pay of the, appl.cant is concerned 

that has been protected in his new service under the 

C.S.D. taking into, account the past service rendered 

by him, Thus there is no earthly reason as to why the 

same treatment, should not be given to him for the. 

purpose of pensionary benefits as well. The applicant 

has pointed'out in the representation that he is ready 

to deposit the employers' share of contrbution of 

Provident Fund. withinterest. There isno impediment 

against counting of such past .services for, the purpoe 

of pensionary behefit. 	 / 

Z4. 9 	That the applicant stateè that as stated above 

one Shri M.K. Gupta befor'e his joining the C.S.D. was 

• , 	. .. 	
- 	an employee of the Pradeshik Co0perative ka Dairy 

• 	, 	// Federation Ltd. registered under the U.P. co_Operative 

Societies Act, 19.65. On his representation for counting 

of his past services towards pensiOnary benefit, same 

has been acceded to and Jdm is benefited towr'ds p.ensionar 

benefits taking into account his past services rendered 

under the said Diary Federation Ltd. 

In the above context, copies of the letters 

• 	. 	• • 	. 	 dated 27.11.92 and 22.12.92 are annexed 

• 	 herewith as NEXURE9A and 9B 

49 	That under the aforesaid circurnstanees, there 

• 	 4 Contd.. .'.P/7. 
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• 	 Is no. earthly reason as to why the past sezices 

rende red. by the applicant in various organisations 

should not be.counte.d towards his, pensionary benefit 

more so wIen his pa has already been directed and his 

case is covered under the relevant rules and circul.ars 

holding the field whjch the aplicant will be producing 

at the time Of hearing of the instant.application. 

4.10 	That the applicant will be great beer 

if hispast services is not counted towards pensionary 

benefit inasmuch as by the time he retires on superannua-

tion from the service of the C.S.D. he. wil. be  completing 

about 17 years 10' months of service and thereby woud be 

deprived of full pensiory benefit requirement of which 

is 33 years of service. If the services, of the applicant 

rendered by him in the earlIer organisations are counted, 

'it will be more than 30 years of service and thereby he 

will be benefited towards pensionary benefits. 

4.11 	That the' applicant states that in view of the 

liberali-sation of pensionary scheme and there being no 

impediment against abunting of his past services towaz:ds 

pensionary benefit, xm more SO when others have been 

given such benefit, there is no earthly reason as to why 

the applicant should not be given the said benefit by way 

of counting his past services towards pensionary benefit. 

4,12 	That the applicant states that in view of the 

facts and circumstances, the impugned decision purportedly 

taken by the authorities,under their letter dated 31.1.96, 

Contd....P/8.. 
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conveyed vicle ?rinexure.-8 letter dated 7.2.96 is not 

maintainable and liable to be set aside and quashed.. 

It will be pertinent to mention here that the purported 

decision of the authorities reference of which has been 

made in the Annexure-8 letter dated 7.2.96 has not been 

communicated to the applicant and he is not aware as to 

what weight towards issuance of such a letter dated 

1.1.96 was given. The reondents may be directed to 

produce a copy of the said letter dated 31.1.96. 

5,, GROUNDS FOR RELIEF WITH LEGPIJ PROVISIONS 

	

5.1 	For that prima facie the order purportedly 

contained in nexure-8 letter dated 7.2.96 is not 

sustainable inasmuch as there isno irrèdirnent against 

counting of past services towards pensionary benefit 

extendable to the applicant. . 

- . 	5.2 	For that the relevant circulars/rules holding 

the field clearly lay dop thac under the circumstances. 

as in the case of the aoplicant the pastservices of the 

incumbet should be counted towards pensionary benefit 

and the-reondents having not eompliedwith the same 

towards issuance of the irrugned order, same is not 

sustainable and liable.to beset aside and quashed.' 

	

5.3 	For that others having been extended with the 

benefit of counting of past services as has been dovsi in 

case of. Shri M.K. Gupta, there is no earthly reason as 

to why the applicant should ro t be xtended with similar 

treatment. Otherwise there will be violation of the 

Articles 14 and 16 of the Constitution of India. 

Contd...P/9. 
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54 	For that there has been conlete violation of 

the principles of natural justice inanuch as before 

taking the decision by the authority not to count the 

past services of the applicant towards pensiorlary 

benefits, he was not given any opportunity of hearing 

He was also not asked to clarify the position and thus 

he was dep.rived of a valuable right of being heard. 

• 	515 	For that the organiations under which the 

applicant rendered his previous services.practically 

being instrumentality of the State and the services 

rendered in such organisations being accountable towards 

pensionary benefit, the respondents cannot deny the 

applicant such benefits. Accordingly, the iirugned 

order is liable to be set asid and quashed. 

• 	 5.6 	For that he having applied through proper 

channel and he having made it known during the course 
V 	

of interview that he would like to have the benefit of 

past services to which the Members present in the 

Intervie Board had also agreed and the aoplicant having 

acted upon on such assurances and his applintment letter 

having clearly laid dosn that his appinent is 

• 	 "according to rules", the respondent cannot tqrn 

the same and take decision contrary to the rules and 

circulars holding the field and thereby deprive the 

• 	 applicart from his full pensiOnary benefit. 

V  5.7 	For that pension and pensionary benefits kaxm 

- being no longer a bounty, but the incumbent is entitled 

Contd..,.P/1O. 
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• 	 to the same. asa matter of right for the servies rendered, 

and there beLng liberalisation of the pensionary scheme, 

thex resondents cannot interprete the circulars and the 

rules strictly in favour of the respondents to deprive the 

applicant from pensionary benefits and accordingly 

appropriate direction is called form the instant case 

for counting the past services of the applicant towards 

• 	hipensionary benefit. 

• 	 5.8 	For that the respondents having ,p rotected 

the pay of the applicant taking into his pastservices 

there is no earthly reason as to why similar treatment 

should 'nOt be given to him towards his p en sionary 

erifit 

5.9 	For that when the applicant is agreeable 

" towards fulfilment of all the corditions p.redecent 

towards counting of his past services for the purpose of 

pensionary benefit, the respondents cannot shut their 

eyes to such a position and to deny the applicant his 

full pensionary benefit. 

5.10 	For that the respondents ought 'to have., 

considered that 'if the past services of the applicant 

are not counted, the applicant by the time retire from 

service on, superannuation will 30B compbete only 17 years 

• . 	 10 months of service and thereby he will be deprived 

of the full pensionary benefit. The respondents ought to 

have taken a liberal approach in the matter of pensionary 

benefits admissible to the. applicant by way of coun.tig 

his past services. 	. 	. 

Contd ... P/11. 



5.11 	For that in 'any view of the matter, the 

impugned decision purportedly taken by the respondents 

is not sustainable in the eye of law and liable to be 

set aside and quashed, with proper relief to the 

applicant. 

The applicant craves leave of this Hon'b].e 

Tribunal to E advance more grounds at the time of 

hearing of the instant O.A. and in support to produce 

the the relevant circulars holaing the field. 

6. DETILS OF REMEDIES EXHAUSTED : 

The applicant states that he has no other 

alternative efficacious remedy exct by way of filing 

this application. 

7 MATTERS NOT PREVIOUSLY FILED OR PDING 

BEFORE ?Y OTHER COURT ; 

The applicant furtYier declares that he has not 

previously filed any application, 'writ petition or 

suit regarding the matter in respect of which this 

application has been made before any Court of law or 

other authority and/or other 13ench of the Tribunal 

arid/or any such application, writ petiti on or suit is 

pending before any of them. ¶t 

8. RELIEFS SOUGHT : 

In view of the facts and circumstances stated 

above, the instant application be admitted, records be 

called for and on perusal of the same and Upon hearing 

Contd.. .P/12. 
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the parties on the cause or causes.that may be s1wn 

be pleased to grant the following reliefs : 

	

(1) 	To set aside and auash the letter No.95033/Rep 

LI/BOCCS/11 dated 3.1.96 purportedly issuedby 

the authorities as conveyed uüdér letter No. 3/A1()/ 

PM_0092/759 dated 7.2.96 and for that matter be 

also pleased to set aside and quash the letter 

dated 7.2.96 (Annexure-8) 

	

(ii) 	To direct the respondents to count the pat 

services rendered by the applicant in three 

different organisatiofl .s towards his pensionary 

benefit in the C.S.D. 

Any other relief or relkefs to which the applit 

is entitled under the facts and circumstances of 

the case. 	 - 

.cOsr of this application. 

9. INTERIM ORDER PRAYED VR: 

The app lie ant does no t p ray fo r any in te rim 

relief at this stage but seeks a direction to the 

respondents that pendency of this O.A. shall not be 

a bar towazds consideration of the case of the applicant 

for counting of his past services for pensionary benefit 

under the C.S.D. 	- 

0....... . 

The application is filed through Advocate. 

Contd. .. . 
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112. PARCJLARS OF THVI.P,O. : 

V 	

V - 

	 ( 1)' 	I. .ONo,. 	: 	g 	

V 	

V 

V 	(ii) Date 	 ; 

• V S 	
(iii) Payable at 	V Qiwahati. 	V 

• 	 12. LIST OF 	JOJRES 
 

As stated in the Index. 	
V 

VRIFV ICATION 

• 	

V 	
V 

 

i t  Lani Kumar Kiare, aged about 42 years,. 

• 	
S 	son of Shri B.Jas, presently, working as Area Man ager,VV 

• V 

V 

	

	
Canteen. StAores Department, Narengi Depot, Guwahati, 

the applicant, do hereby verify and state' that the 

• 

	

	

V 
V  statements made in paragraphs 1 to 4 and 6 to 12 of tic 

the accompanying application are true to my ]cnowleige 

and those made in paragraph 5 are true to my information 

• 	 V 	derived from records and I have not suppressed any 
V 	

material facts. 	
• 	 V 	 • 	

V 

V 	 • 	And I sion this verification on this the)J- 

day of 	1996 at Qiwahati. 	 V 

• 	

- V 	
V 	 S 	

WL&' 	

V 	

V 
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REGISTDLJD 

::I o95O12/fo/BOc3(\ToLx)/2I2JS 
OVerfl1T!eflt of. Inclit 

- ltj3.1ibtry oQ Defence 

- 	+1 AA. 

/D (riov) 

t3u.:ject 	. 
3: 

 -.• - 	 ., ., - 
'I 	 CA  

i'QPrur 

tmenttotJ 	 r r - _IJ to C 
tpze_Detme;tiijstyofefence 

 

I 	 On the recommendation of the TJnio. Public service Commission, 
- the Preside 	is pleased to offer to Shi loaxmi Kumar .—, 

a post of Mthiagèr Grade •I/.SectiOnOffjce(op 'A' GaettedT 
te Canteen 3tores Department under the Ministry of Defence on a pay 
of Rs,.accorddng  

a s reconriended by the Uhion Publjo. Service Commission in the pay 
scale of Ps. 2200-4000_  

2 	 The appointee will ?J.so be entitled to draw any other. 
allowancea at t:)e rates admissjb under and subject to the conditions 
laid down in rules and ordregverflj,1r the gr'nt of such allowances in :force: from time to tiüie, 

3. 	 The terms and cond±tio 	of appointment ae as foliow - 

(i) The poet is perment but the appointee will be on 
probation for apeciçd of 2 8:XC froiri the date of 
e.ppoiri±nient., which . 	be extetled at the discretion 

ooeten 	jhojtiT Pai1e to complete the 
period ofprob-tioto'the satisfaction of the competent • 

	

	 authority will rende' him liable to be discharged fror 
service or reveriQ tohi parent Deprrtrj en  in 
he is holding. a .perwnent poet, 

• 	(ii) During the fjrt6.monti or o, he wiflbe required to 
undertake raotiqa ou job" training. 

Ii' during the probtiøu period he resigns -froin service, 
he will berectuix'ed. 	tu to refd to the ovt all the 

• 	. 	moneyspjc1. -to b 	i.aot of ar e.nd allowances etc for the period of oiob" traiiug. 

The appointmentd.uhe prob.taon period, mey be 
termj1edt 	 one onth'e notice given by 
the either side vi'z the .ointee 'or the •ppointing 
o.uthority, • without 	-ning any reasons or by reverting 
the 	div.du]. 	s pent c'eprtment, in c-se he is 
hoJdnj a 	The ppo 	suihority, hoyever, 

H 

	

	reserves thrightft .
erv'in-ng the services of t- 

apomntee Lortliwit Qrbefrsre tI's expiry of the 
sti,ulted ecjOo. 	 &y m-.king payment bo him 
ofeurn eouivent- .o the pay eid allowances for the 
period of nticc o he t.nepirod portion thereof, :-: 	- 	- 	'.-: • 

contd . .2/- 
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() Ee will be Fjub jot to condition 	of service 	s 
applicable to 	ivilia 	Govt seiv-'.nts in the 0inteen 
stores Departierit inaccordance with t e orders isued 
by the :Governèt of India from time to time • He will 
also be eub3ettbo £oud mediccll- fit 	nd _'ield 
ervice Ii±bili±y flule', 19570 He will h ye also to 

prodve the 'Integrity Cert,ficete iroi't his Vigil.nce 
Department/ ,  zrep,.ex-e Em:ployer. 

(v) He will be requirea t 	nerve any-wherc in mdi'-. 

(vii) 

 

He will not be 	nt.tled to any trevelling a3lownceo 
Lor 	onig the apo.nricnt unless otherwise eligole I ,  

- undor tie ri1es 

He will be rectired to take oath/affirm in the 
following form:- 

"I do swear eolomuly af.irw that I will be ±'r'jthful 
and bear true allegiance to Indi-, and to the 
Constitution .of,India ar 	by Law establi'hed cnd that 
I will'upho1& the sovereignity and interity of India 
.nd that I will oarry out duties' of my office loyally, 
honestly and with impartip.iiy(So help me G-od) " 

(±) In rccorde.ice wit-Yi the Ceritr,l 	ivii 	ervice(Conduct) 
Th'le, 1965, he will not b 	eliible for ..poi5ntment 
under Gover 	ient..b 	India, f•f ho has more than one ' i t 

wife D.iving. He i, therefore, reueted to complete 
the deciarat,ori, in. ti 	,ttaohecl form rrid forward it 
'CO tIiiS N3istry a1onwith his accel)tance. 

(x) i 	any deClfL 	ton givo 	or infornation 	uniHd 
by the 	and.iciate 	roves to be fo.l",e or if th 	c-ndjdete 
is found bo have wil±'ullv supreeed any mcteria] 
inIoiiato, he will b 	liable to reniov I 	£io 
cerv.ceid such ote 	.-ctior 	r tie ('overnmet n-y 
déérn 	ece 	ary. 

shall be decided 	
• 

separ.tely in. aocoz-sxice with the rules aiicable 
to Civian Govørn,men -t $evi.nte 

 
in the C..nteen Stores 

Departmei.t in c,ccordance with the order i i€sied by 
tie (overnmen ø India, from time to 1U 0. 

4. 	 He is.requjred. toproduce the original docuinnts/certifi- 
c..tes in support of hie eduça'tin qali±jcation/ age,experience 
and so on at the time of ii'eex'vicc -to the office of 	

p Gonera T'Ianager 	
i.
d Ch,irnn, Ho-'rd of 

Cnteeri Stores Detnic..nt, Dmbay, for ecrutiny/ confirrnai.ion. 
i .., 	 •• 	• 	• 	• 	• 

5 	 If Sh 	 •. 	• 	 • accepts the offer 
on the te 	 ebould intirna e 
his acceptance of the offer •7ith±n 10 days  of the receipt of this, 
her ,  ornd.un to tie uii of Def uth CODy to thc Sec1eti:r, Board 0- f 
Control, Citeen 3ervices and to G-ener-1 Manager pid Ch2lrm€1' 
Board of Advt1n.statiQ1, Canteen Scores epamt,'ADLPHI', 119, 

har hi KarveIoad, Bomber-400 020 -r',ö z thou1.d rcor . -Co duty 

....coztd .3/- 
• 	•: 	 ,•• 	• 	• 	 • 	 • 	• 	• 1 

0
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to the -oexr1 - 	 LU 	 Oard of .d1ifliG±r:Vt;iOr:L, 

	

• Can-teen Stores epartr1et, 	 119, aharehi Karve Road, Bombay on ox' before ,4- 

6.. 	If 'the ac'oepl-anock o.teoex, of eppoitment i not received from him.wthj t1ie:j,ea time, mentioned in para 5 above, ic w.11 be co 	edaa51,es o h.s part to 'take up the appoimont ad thsp wtfl be tre.-ted aS ance1Jd.  

I 
_- 

(PRAKAS? CIIAJ'D J  
Under Secret.-'y to the Govt of India 

To 
, Sh'Laxrnj Kuinaz' 

Bank of Bax'od5. 
UPO :Ktzdáya...242301 
Vaya ; Miranpurkatra 
Jilla : Shahjahanpur 
Pin-24230j 

Copy for-rdea to:- 

The ;eerery 	' 
tnion Pb1±a ervjoe Cemmieejo, 
Dholp House, hahjh. Road 

D 1,'II_l'jo 01 - 1 

The ecretary  
Bod Of Cobrol " 
C - nteen Services 

Rooii1 I'Io,16 3  
I Chix'}j Roi4 	' 	'•'•'.•' 
,Etty ]1T1;HI_11o.00l 

— For iflformatjon. 
W.x',t, thejr letter No. 
P 1 /263/91 -.RV1 dated 
05 Mar 92. 

he 	e:eral 	tij ge
imax, — It is Board of 	diiuiertz.tjon requested that the 

.: Cant?en Stores .epartmet................ 
 medical examination of 

I 11 AI)1 LPHI? 1 , 	11 9 	harshi' 
T 	

Road 
31 Laxmj Kumar may please 

BC JA-400 020 be got carried out by INS, 
s1iwanj Bombay. 

Controli0x o: Dfeo- 	.tccounts(Qij) 
Adeiphi, 	1190 Mahahj,Je.'po 
B01.3.&y_400 020 

¼........... 

13 	- 41,  
C 	 .... fr.. 
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Grams: COOPMILK 

FED...... .............. 
• . :. 	 M.D'S Office 74451, Resi. 74452 

Pho nes 
T. No.33032618 Dt. 2-2-73 	 ... 	 PBX: 72301, 72346, 75650 

C.S.T. No. 33032618 Dt. 5-2-73 

The Doaba Co-operative M1k Producer's Union Ltd, 
G T Road, Bye-Pass, 

	

JAIANDHAR8 (Pb.) 	 . 

tic 0MW 	
- dmn/CA-2/ 	 Dated 	 L 

TO WOM IT MAY CCNCERN_ 

It is ceifiec that Sb Laxmi Kjmpr S° 

of Shri 3nars Dassresideflt of Moh11 Arya ager, 

Karte.rpur, Distt. 	 hs wor.ed vn 	tb 	 •. 	 . . 

• 	 ik Union from 6.9.1973 to 3C..13.19S5 2S ii: ?r:'crent 

Assistant Grade-I. 

It is furthex certified th2t ou Cic r. 

s registered under the Punjeb CooperatiVe Socet 

Act, i%i and it is anautbnOus body. 

Idly  
Maneglng. Diroctor. 

Sal 

- 	•• - 	

IDA 
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XAPUATHAbil FIROZPUR 
• 	•KHErRIYA GRAMIN BANK 

k 	
S 

Spoasored By :PUNJAB NATIONAL BANK. 
51 ffL 	flV  Tar 

RcfNo..FS. 	?3 Jaiandhar 

Certified that Sb. Laxmi Kmar S/U 
Sb. Banarsjassbasworkedjnour bank 
as officer from Ol+.12.85 to 06.01f.87, 

1U4 work an
. 1 	UWA~ring 

at OU'S hadbeen:*stjsf 

H. 0. Jatandhar Road, Kapurth&a (A loint undertaking of Côn.tro & State Govt.) 

tf 	 ,wqval ('q 	MV  

Telegrams : Gramin Bank' '. 	 Telephone il 2774 

- 

11_ 	ic 



	

trr ': 	 T) 

• 	rzth 	iTr 	i) 

• 	 ..7Tj-242 001 

	

q: 2169 	
••• //• 

V. 

Bank of Baroda 
[Head office: Mandvi, BARODA] 

Regional Office 
MWWWMJWShahjahanpur Region) 

Govindganj, Shahjahanpur-242 001 

Phone : 2169 

Grant: 'REGDORAB' 

ITo/No. 

UrWS: 06:STF: c O 

	 frt/Date' 
04.02.1 )92 

TO WHOMSOEVER IT MAY CONCERN 

This isto certify hat Mr. Luxmi Kumr Klre 

S/b. Shri BanarsiDass has been working is an 

0fficersince 5th October, 197, in our i3an'. 

1-le is performing all the dut4es alloted to 

officer in the Bank and preently drawing 

salry s.4,788.45 (Basic s.2,7O0/— 1 DerneSS 

Allowance Rs.2,088.45) and House Rent e'<t.ra. 

We have no objecton his appearing in the 

interview for the post of Manager Grade I, 

Section Officers conducted by the Union 

Public Service Commission, New Delhi. 

(fflM!'T' 
• • 	 ..)L.LN 	 ' 

• 	

. 	
ID 



TO 1OMSQEVER IT MAYCONCE.R1. 

Cercified tiit bliri. Laxmj uarKjare ( 
.c NO. 58040, ) 

ix-Oicer(JM Gr. 1) whow],astpcjsted at oui' Arirch - cp..cu 1n.rougn rQ 	.banxie2. to Join Canteen 
Stoie;Dcpartezit( i'instryoz'Deenie).' 

L ad r.sneu f - Ora -the Bank Seryice w.e.i. 04.06.1994 
H as the t311owi leave ba1azce at h.i& cred.t at 
th tir of his resnatio44:.. 0 . 

I 

Prv1e La'L. 	'43 days ( Forty 't hree day.) 
Cuj Leve 	 7days ( Sevcn 1ay.) 
edjcj. Luv. 	 38ays (TMfty eht day 

Converted 1d.ica1 
Leave. 	 4days,( Four days,) 

	

H 	 , 	/ 

g. Ctiiei Nanager. 
C_ 

I'J.ctce : Ja1djr.  
ated • 0.0196i990 

I 	

. 

I 	 - 

00  

, r6  
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3ank of Baraoã. !' (llLh ')ttic: MANDV 	DA3DA) 

41 	tThThT 
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L. K. KLARE 
MANAGER.(?)  

Govt. of India, Ministry of Detenc, 
CANTEEN STORES DEPARTMENT, 
'Adelphi', 119, Maharshi Karve Road, 
Bombay - 400 020. 
Phone.: Off.: 2037120/40/42/80 

Ia**:212 

1.: 170245 

Ii 

fl1eDyJ1r.4toPfqFJI, 
(Tkrosg ?ropsr Cm***2) 

Cwv 	aea 	
I' 9 

FrP!L1h1  

S&ra 
7f*1  a lI 

Jli 
a COtTI?Zfl OP Pill' SSRflCZ .8U3 

• 

.• 	 I aa 	ppot*Eid is i.smsr Qrads4 $$ 
Cc*t.aji Storas Qaprtai*t-I 	tM is.ow*da*Lo 
.0f UflQ. J iNPp'$*d an 10.60P4 ta had 011LaO 

*hrso or9aIdaatiØ ma VjAdp **a,.  

.1) ?k Oosk Go.Qp. 
M$1Zk: 	$PiJ 

U*1.* 	. 
Jar. 

&) £apwtda 

x.avsa Qra*t*. 

3) 8mo/øw'dm 

$.00078 0J1.85 

04.12.85 .06004017 

0540.87 04.06494 

J1ttu 

Astaaoaou 
Dod 



Govt of India, Ministry of Defence, al  
MANAGER(p, 	 CANTEEN STORES DEPARTMENT, 

'Adetphi, 119, Maharshi Karve Road, 
Bombay - 400 020. 
Phone :Off.: 2037120/40/42/80 

12s 

past sorsto. of the abo* orGastsatto* 
I P255 hO QQM5*I4 for POSOLOS. PP0s6,  1 may 

z1ao bPinD: *0 uow'k*4 sauce that the past 
•aPvLca:o/ 1r.Li.Oiptg, AGt(1.ap) his alr.adp 

• been cowzted for pa natøs purpose. s'.Gupta has 
serisd is the .t*1ar OrgaatsaUo* as shows in 
SrJ*) abaDfl. Jr an redo to pap the aap2oers 
Share Of oLdo*t F*d 30tth tistoat and 9ratuity 
race ftad from ny pr.uioua espicyors. 

YOU are requested to please count av past 
service for pens ion purpose. 

Thank L119 9OU 

Tow's aLtkfulZp, 

( 1.4114 IDlik ZZ4RZ) 
1414 QZR QRAJZ.4 
P1.0092 

Rncl :1) xp.rL.noe C*.U/Lcat. 
ce,!t&rtóata r.ardtn9 

astanonous 

applied . Tlzrou9k Proper Channel 
Cert fLeet. rsard*ng 

Other reZeOgjt docunsmLe. 

•1 
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T& 	s 3019563 	 : 	

Secretariat 
•Boazd Of Control 

Canteen Services 	 . . 

iicj 	L-I . 

Roow No. 16 ' 

Army keaduater 
Now Di.ht 	11Q001 	. ... 

Aug'95 7- 3 
Director 	•• 	• 	 ••. 	

: 

£h Do 	Co.0p .• 
itilk ?roducers 	 . ... 

• 	Union Ltd 	 •. . 

J la ndhar City 

pAST SZRVICF. Ft.0 . 	.. 
ANONJU 

1. 	Shri. L i( Xlare has been appoinhed as Manager. 
'min Crade I/Qia Canteen f5tozes Dej-tt 1 	of Def t  w u f 10 Ju.n 	94 on the recoL1jez1datjor.3 of USC. 	He has 

• 	 rep 	sented th.t jrior to joinin9 CD4  he was in your 
department frm 6 Sep 78 to 30 Nov 1  85. 	lie has also 
.tated that your oranjtjon is an autonomous body and 
the bervice rendred by him may be counted for 	eni•.nary MCent.ral Purposes. 	 Autonaaious Body" , means a body which 
is financet bholly or substzmntic 117 from cess or Central 
Governrnent Grants 	u)SGntia1 	means that more than 50 percent of th.z cxpe 4 4ue of the autonc.4toua body is 
ut throu-h cess or C 	-il.Govt grants. 	It includes a 

• 	 Centi 1 1 Stat&4ory boc 	•.. a Central Univuzity but does 
not include a public u 	..rtaking. 	Iationa1iad Barks 0  R131, 	SI and its 	biLj. ..ry 'banks, L.IC 	Gnexai Insurance 
Crprdtjon of India and its four aubsidjarjs are treated 
as autonomous bodies for this purposeTM, 

2e 	Ple;e clarify whether your orgnisution Is a 
autonaous body as Per .dufinitjon given at para 1 above. 	

( 3. 	It is reuestjd that an iriiiedjate clarification 
ay please be given to this office to take furt- 

ncezscry action on the representation of S1&r 

/ 

(cs 	alra) 
LtCoj. 
Jt. Dir Canteen Services  

r 

4,1 

1!L 
toc,,c 
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3 3019563 	 . 	 Be or. tariat 
14 

1' -. 	
'.-. 

Board of dontrol 
C, 	 2 Canteen 	arvoej 

Block LI 
Room No. 16 

- 	 Army Ileudquartera 
3!_P2l1. - 110001 

No

t  

Aug 	95 

Dirootor 
X&PUrthala  

ep ur 	 Gai.ri 
sank 1 •' 

- 

COUNTING QF ?ABT 8RVIC 	FOR - 
N8ION 	iIt021, 

. 	l 

1 • 	Shri L L Llare he.e been appointed as Manager 
Grdo X/L) in ç,.nteeu8tor.8 Depa.rtmont, Min of Dof, 	zef 10 Jun'94 	tfIe on 	r*oosmentjano of USC, 	He lisa ropreeented that prior to joirtjug CL3D, he ws in your departzent from 
04  Dcc' 85 to 06 Apr' 87, 	lie has elno stated that your 	. 	. or&nicatjvri  i.e an autonomous body and the service rende,ed. by him may be oount,d for peneiony purpoese. 	"Centrl Aut0nomous Bodym inee,n5 a body whiob is financed wboliy or ,  5ubatantje1 	from, P or Central Goyerneut arante 

more than 50 percent of the 

f 
ozpendituro ot the anto 	moue body in z*t through aesa or Central Govt g?anto 	I'.; includes a. Cezitr]. Statutory 3ody or a Central Uuic...jty  but doea not inolude a. publio Undertakjig. 	N&tiOjj 	Banks, RBI, BBI and its eubsidiez-' bazkc, LIc, GuLeral Inaureno. Corportion of India a rid iteJOtzbej4jury ar. trøated H 

as autonomous bodies for this 

2, 	Please clarify whether your organiajo 	i 	eu utonom 	body ao 	or dtinitj0 14 given at para 1 above, 

It is requested that an iuimedjate olarjfjoatj 
may P10ago be giysz to this off ice to take further Agoodeary aotio 	on th 	XS'Oeeutation of Shri XL riare. 

(as Lslra.) 
LtCol. 
Jt Dir Ca.riteo 	8.ryjo.. 

'( 

ZL 

- 
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FED 
Grams: 

P.ST No. 33032618 Dt. 2-2-73 	
Phones 	M.D's Office 290451, Resi. 290452 

C.S.T. No. 33032618 Dt. 5-2-73 
PBX: 290301, 290650, Purchase Sec. 291628 

The Doaba Co-operative Milk Producer's Union Ltd; 
G. T, Road, Bye-Pass, 
JALANDHAR-8(PIj 

No.DMU/ ... 	 ./QA2/ 
 bated....7../0  ......... 

Joint Director, 
Boazd, of Cont'ol,. 
Canteen $rves,. 
-Block 

- New Delhi.. 11OX. 

Subj€ct;c Couritngof. past service for pension 

- 

Dear Sir, 

This is 	ithreference to your letter No. 
9033/RP/IM/I0CCS dated 23.8.95 on the subjct cited 
above. 

• 	In this connection, it is to inform you that 
Sh.Lakshnd Kumar $/o $h.Banarsi Dass, resident of 

Mohalla Arya Nagar, Kartarpur,Distt.Jalandhar has 
vorked with.this organistion from 69.78 to 30.11.85 
as Milk Procurement (Asstt) Gr..I. It is fither 

informed that ouxórganisation is Regd. under the 
njab Coop ative Society Act,i.961. and it is a 

autonoruC bodyr'esently the share of the State 
Government in this organisation is 61%. 

Thanking you, 
Yours f aith,fully, 

- 	
• 	 Managin Director. 

I? 	L.K.are,(14ger(Secretary) Canteen Stores 
Pieptt. 'AddtZ' 49 9 Maharshi Karve Ibad, 
Bombay..4Q0 020 

OPERATION 
FLOOD 

- 	 I 
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Ksbetdya Gramh Rn 

I Ud OffIc ia1andaJ Road, Xapurtkala. 

Ref,No. £ /ST7/-)I 195. 	Date & 18/09/95. 

h, G.8. X82ra (Lt Co]), 
• it Dx G entsen Services, 

eoretaiat, 
Board of Controi, 
Canteen Services 
LlockL4,RoOmZo.16, 
£rmy kieadquarters, 

110001 • 

- -• 	 Dear Sir, 

- 	 Re. $ ounttng of paBt service for 
Pension Purpose. 

Please refer to i3u' lter H, 
95033/a&/1K/QCC8 dated.  23/08/95  on the 
subject. 

In this oonneotion, we are, to inform 
you that our Bank was eatablished on 
30/03/1983 under sub sec,(1) of Section 0 31  
of the 1Lth Lot, 1976, Its 50 Share Capital 
is owned by Qntral Govt., 3 by Punab 
National Bank and 15$ by State 'ovt. It 
is deemed to be Co..oerative Society for 
the purpose of Irome Tax Act, 1961, or any 

-j 	other, enactment for the time being in force 
relating to any tax on income, profits r 
gains. 

Cn 	 This is for your kind information. 

co 	 Thanking you, 

• 	 • 	 Xours faithfully, 
cn 

a- 

• 	 Office Copy 	
.• 

- 	 •4• 
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GOVERNMENT OF INDIA 

CANTEEN STORES DEPARTMENT 
Telegrams CANSIND 	

ADELPHI 
Telex :11 2761 CASD IN 	 119 MAHARSHI KARVE ROAD, 
Telephones; 	

Mll4Isr&y OF DEFENCE 	 BOMBAY-400 020. 
297120-40-80 297142 

Ref. No. 	3/AGN(p)/PN..00 92/-jcC) 	 Date: tipeb 0 96 

(g 	
ACM Se cy) 

CSDHO 
LOMB 

J2 : 
COUICING OP PAST SERVICE 
R PENSION PURPOSES. 

Reference YoUr application dated 17.02.95 
regarding counting of past servjoe for pension 
pUZpoze. 	------. 

2 	The case was taken up with the office of 
BOCCS for the desired sanction. With reference to 
their letter No.95033/pp/y'805 dated 31 Jan'96, they have informed usthat the cese was examined in detail, both by , the'Xin of Defence as well as DOp&T. However, as  the same does not fall within 
the purview of the existing rules, approval has not 
been accorded for counting your past service in 
this department. 

( JN L) 
oic (Prsonnel) 

For General Manager 

cc ACM (Secy) 

rg.l4I 

Please address communication to the department and not individuals by name. 
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No.1/C/ 	
/X)O(VI 

. .. 	 . 	 . . . ...... 	 , 0 	 • 	 •• .

OfflceOf the Chief C.D.A. (P) 

. 	 . 	 I.  - 	. 	, • 

Allahabad. . 	.. S. 	S 	 ' 	

' : , 	 . 	 . 	

•G 

Dated 
 

. The 	
Mcsr. .. ; 	.. , 	

".', :': '• 	 : 	 " 	

. 

••: 	

. 	.. 

£ount1fl of forner 
civil service tQwards current enagent 

I 	

rst Of SI . 

4 	

ur I n 	 No /JT /6 2JI79 	, Dat e d : -1 J2 	• a  . 

' 	 - 	
( 	

t 

ihe cas of 	above named idiVidU 
reatd±fl 	

0ntingof 

orer civil serV_Ce has rjcen examinedi and the following remarms 

Bor ffed .— 

/1 	(' 	• • 	
a 	• • 	

on 	' • 

rendEred the 01 1 O!fl 
spellS of former setyCe.' ' 

	

From 2- 	
to 	

in 

	

From 	
to 	' 	

- 

) 	
to 	

in 
From  

	

to 	
in 

From  

He is 1 eerrooyed n 
civi 'caacitY\as 	

•1 

f 	
under' ... 	.. 	,. . 
	•. . vide 	Pert II No. 

	

. dated •.. 	-•.. 	
•.. and was conf 	od 

89  
the , ub star ve 3Pp01fltm 

Th 	r sorviCC from 
	

has been 

d by 	1 11 / - : ak-dd i 

r 	pe$1 	
tt arndu1 to P97-coc 

() 

	

I 	

• 

s oad to b 	it is 
further seen thatab0ve spellS of service 

d no cont 	any 	
nqalify1 	serViCe except 

for ther period 

OI 	 t 	
and OL fo 	

to 

The abov' named idival has opted/aPPfid for couflt)fl9 

f N. forme sCil of civil service as stated bove. His case 

20korflg 	) le towr 	
ptSiOfl under the civil rules iS covered 

nde.the pro'viI° of, CCS(P) ui 	
9.. 

i accordan 	
with which 

orne1 CiV 	
serv 	counts n full from 	

O to

67 
d tOfl 	

to 	
towards current engaemt 

rfufld Of 	
AC 

	

by him on account of t
erminal 	 — 

to;

fc , 1 ormOr servi 
Contd. on gage 2/- 

- - 	 - 
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ur 	)RYJ.ous ccrviC 	
'u 1.if inq 	LVi.( 0 

no _/ 	
untiUh1h0e amount of 

tariiufl3l beiiel iL i 

ser'i 	 . .1 uj  

.ortonat shrQF pnsiOflarY iiobiU.tY.WIU be claimod 

A. (F) Allahabad at the ti 
from 	 to

me  

of nO I i C L t(LO 
C pQfl3 ion 	

I 

Ah kW th4%fld1Vid 	
paid/nOb 

LtminL h 1nefit'amQUPt0 	

6 

for 

his.prv10u550 iC0I and the " 

sarn h 	ben recoverod may lea 
	b md in his current servie 

book jrioi the s1cniture of PAO concrned 
	 V 

Thi memo tn original aion9ththC opiOfl oertificate/ 

c lo in original may please be 
p3OcI n curx enL oivico 

DJV Df th individual fbr 
ref2reflCe at the Lime of his retiI0flinL. 

L 'C docUCflt ae returned horevIth 

JI 	,CK 311LD 	n:r. 
II  

II 
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Ref 0  floe 	
Date 0 

 ')..-j..Dec 92 

P No 0  OO1 , 
Sun0 M.K. Gupta 	. .,. 
CSD I)epqt, 	 '. 

.:&BUBCOUNNG OP F0RMR CIVIL SERVICE 
IV WARDS CURRENT NaAp1NT IN 

'PECTOP SHRI, M,K 1, CUPT • 	 . 	
EANAd, 	D0TT4ARANI. 

Further reference toI''our letter No 3/AD1N//2T_OO81/ 10917dt 0  14.12.92, addyegsedto CD (P), Allahabad and copy to you 	 . 

We have received the, au4it report from CD& (P) Ailahabad regardJ.rig countling of your fo'er er'vic in CSIJ vide their .aetter No,. 	
(A zerox copy is t'nclosed 

•1 

As rru the decision taken by CDA () All&habad, your former service froii 25.3.80 to. 30.9057' is Countable in this Department 
subject to refund of Its. 937/- and employeill countributlon 

%enefits
bare of Rs, 10,302.05 witk 	interest tL CSD being the termin81'•s  received by you. . . 

In view of the above . :'you era requested to dpoite che amount Of Rs. 9,357/.. * Total Its. 11,261/- and Rs. 10002=05 + Its. 2,13040 :aiOtR5. 12,432rz45 with CSD public Fund (Imprest account) and will be credited under the head of Pension/ Graduity agcount, 

• 1.. 5) 	The inttrest has been ozke4 .:out on the above said amount from the da4.'of payment releaaedto you. upto 31st Dec' 92, so / 	please refund the a OUfltjJLth 	t to uble Ws to make 
necessary entry in your servj,ce book, 	, 	. 

4 TTI 
- 

16, 

I 	•, 	
. 	 ( 	. 

A —G4aAL NANAGER(ADMN) S 	
FOR GE&RAL NAN4GER 

CC •: CDA (F) Al,lababad 	.....:..This has reference to your lett 
..No. GI/C/93374/ XXXVI dt 9  27.1.1.. 

CC : P.F. Seoton 	 Q 4ccounts branch. 
I , 

- 

4t\ 	/ 0 	 ,. 
/ 	

-5-'- -'.---.__. 	 •.-. -. 
- 	- ..- '.• 	- 	...-•.- 	. 	- 	 . 	

I ' 	 I
Rf S 	• 	 '. 	, 
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IN THE CENTRAL ADMINIS TRA TI VE TRIBUNAL 
/ 

G (I WA BA TIBENCH 

IN THE MATTER OF : 

Sri.Laxmi Kr. K.Zare..Applicant 

-* 	- 	 - - - - 

Union of India & Ors 
Rdspondents 

- 

.AND- 
 

 - 

IN TEE MATTER OF : 

Written Statement on behalf 

of the official Respondents. 

I, Commodore Khalid ifasan, Jotnt General Manager—I, 

1c 
	A\ 	Canteen Stores Department, 119 M.K.Road,Mumbai do hereby 

solemnly affirm and declare as follows : 

1. 	That a copy of application alongwith an order 

passed by this 110n'ble Tribunal have been served upon 

the official respondents and myself being authorised to 

• 	defend the case, I do hereby file this written statement 

• 	on behalf of the official respondents anday categorically 

• 	that save and except what is admitted in t1is written 

statement, rest may be treated as total denial by the 

Res pondents.  

: 	 Contd..p.2/— 

I - 
- 	 .l• 	 --•.- 	 I 
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That with regird to the contents' made in 

paragraphs 1 to 3 of the 'application, I beg to state that 

I have  nothing to comment being factual position. 

That with regard to the contents made in 

paragraphs 4.1 to 4.4 of the app1iction, I beg to state 

that I have nothing to comment being factual position. 

• 	 .4. 	That with regard to the contents made in 

paragraph 4.5 of the application, I beg to state that the 

applicant after appointment in CSD had applied for coun-

ting of his past service towards pensionary benefits vide 

his letter dated 17th February'95 and not 19th February'95 

as indicated. The egriier case of Shri M.K.Gupta,AGM, 

in CSD has no relevance to this case. A brief on the 

counting of past service in respect of Shri M.K.Gupt, 

• is annexed herewith and marked as Annexure R-1 • As per 

• the revised orders issued'by the Department of Pension 

& PW vide their ON No.28/24/9 	& PW(B) dated 30th Nay.'95 

• 	past cases are required to be reviewed wiere iintended 

benefits have been give. A copy of the said 0.14, is 

annexed herewith and marked as Annxure P2. 

5. 	That with regard to the contents made in 

; paragraph 4.6 of the application I beg to state that 

references were made to the Doaba Co Operative 1ilk 

Producers Union seeking confirmation of the past service 
- 

of the. :  applicant as also status of the organisation. 

However, reference was dated 23rd March'95 and not 28th 

i'ch'95 as stated by the applicant. Similarly,reference 

was 

/ 

• - 



was also made to Kapurthala Ferojpur Kshetriya Gramin 

Gaclia Bank. 

	

6. 	That with regard to the contents made in 

paragra-ph 4.7, I beg to state that the request made by 

the applicant for counting of his past services in the 

Doaba Milk Producers UniOn Kapurthal, Ferojpur Kshetriya 

Gramin Bank and the Bank of Baroda was duly considered 

by the competent authority in consultation with Department 

of Pension and PW. In.view of the clarifications issued 

vide 0.M.No.28/24/94 P & PW(B) dated 30th Nay'95(Annexure R.2) 

by the Deprtment of Pension.exid PWthe past service 

of the applicant prior to his joining the CSD did not 

qualify for counting towards pensionary benefits within 

the purview of the instrutions issued vide Department. 

	

• 	• of 	Pensin and PW. OM No.28/10/84 dtd.29th August'84. The 

applicant was accordingly informed of this decision 

thrüg-h CS]) HO where he was, working at that time. 

	

7. 	That with regard to the contents made in 

paragraph 4.8 of the application, I beg to state that the 

applicant has reportedly urged before the Selection Board 

f or prótection of his past service. However, no mention 

has bean thade by the 1W8C in their letter recommending the 

name of. the applicant f or appointment to the post of 

Uanger Gde-I in the Canteen Stores .Deprtment, copy of 

the IJPSC letter llo.F.1/263/91R.VI dated 5.3.92 is annexed 

herewith and the same is marked as Annexupe R.3. ?iith 

reference to assigning the appropriate pay stage in the 

grade of.  Ls.2QO04000 7  the Coruiiss -ton had indicated that 

pay ........ . 

- 	
. 	 -. 
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pay of the applicant be fixed as per' rules. It is pertinent 

torie n.tion that the pay of the applicant has been fixed 

as per the rules duly protecting his last pay drawn in the 

Baiik of Barocla. This however, does not automatically mean 

( counting of his past service as the same is required to 

be regulated as per the. relevant rules €i applicable from 

time to time. As regards the applicants contention that 

he was ready to' deposit the employers t  share .of CPF with 

interest Is, no. i'elevance in the absence of rules for 

/ counting of his paàt service in central autonomous bodies 

tards penslonary benefits in the Gbvt. Service. As stated 

above the past service of'the app1icant does not fall under 

the purview of existing instructions for counting towards 

pensionary benefits ño: eognisance has been taken to the 

above contention of the applicant. It is admitted that 

in the a eoihri M.K.Gupta, AGN his past service in the 

Pradeshik Dairy Fderation(UP) has been approved for 

counting for pensionary benefits dui'ng 1992. However, 

in view of the Department of Pension & PW c1arifictj ons' 

vide O.N.No.28/24/94 P & PW(B) dtd.30.5.95 his case will 

also be revjewedforcorrectjve action, if considered-

appropriate by the competent authority. " 

8. 	Th.t with regard to the corents made in paragraph 

4.9 of the application, I beg to state, that as explained 

above the past service of the applicant in 3 organisations 

p 	cannot be contec1 towards pensionary benefits in the 

Central Government in accordance with the existing rules. 

It may be stated that protection of last pay drawn is not 

relevant......,' 

.5' 
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d' , çv 

relevant to counting of his past service for the purpose 

of pension in the Central Govt. Department. 

• 	9. That with regard to the, contents made in 

• 	 paragraph 4.10 of the applicatUon, I beg to state that the 

contention of the applicant that he will not be entitled 

for fUJl pension if his past service is not counted towards 

pensionary benefits may be correct, but no redressal can 

be given as the same is not permissible as per the 

existing rules on the subject as stated above. 

That withregard to the contents tñade in 

paragraph 4.11 of the application, I beg to state.that 

ia Government Departmentd all cases are dealt with as per 

the rules framed by the relevant authorities In the 

applicant's case his past service cannot be' counted for 

the purpose of pensionry benefits as the same did not 

come under the purview of rules as indicated above. 

That'with regard to the contents made in 

paragraph 4.12 of the application, I beg to state that as 

'indicated above the request of the applicant was duly 

donidered by the competent authority in consultation with 

Department of Pension & PW. As his past se±vice cannot 

be counted towards pensionary benefits the decision was 

cowmunicated to the applicant through Canteen Stores 

Department HO vicle letter 1'To.95033/Rep/LKK/EOCCS dated 

• 

	

	 31.1.96, copy of which is annexed herewith and same is 

marked as Annexure R.4. While arriving at the decision, 

• 	Department of Pension & PW clarifications issued vide 

O.M. dated 30.5.95 (Annexure 11.2) and other relevant ordes 
• 	 • 	 on the.. ... 
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on the sUbject were taken into consideration. 

• 	12. 	That with regard to the contents made in 

paragraph 5.1 under captioii 1 Grounds for Re1ief' of the 

appl1catioi1, I beg to state that'these- are denied. 

• 	
The decision taken by he Department has to be in conformity 

with the rules and regulations applicable in each case. 

Clear instructiois of Department of Pensions & PW 

are. existing under which the past service of the applicant 

cxuiot be counted tOwards seniority. 

That with regard to the contents made in 

paragraph 5.2 1  I beg to denys the competent authority 

bas duly considered the request of the applicant as per 

the existing orders on the sject as Indicated above. 

14. 	That with regard to the contents made in 

paragraph 5.3 1  I beg to state that the case of another 

officer viz Shri LK.Gupta, AGM was processed during 199 

and the same is required to bt revieed as per the clarific-

ation given by the Department of Pension & PW vide their 

O.M. dated 30..5.95(Annexure R.2). 

15. 	That with regard to the contents made in 

paragraph5.4 2  I beg to deny as there is no reason fOl, 

•g1viig the applicant an opportunity of personal hearing 

in the face of clear cut rules as indicated above. 

36. 	That with reg:rd to the contents made in 

• 

	

	parag.ph 5.5, I beg to deny the same. The cQnipetent 

authority while taking the decision in the applicant's 

• 	 case......... 

4 
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case has duly taken into considera6i9n existing rules 

on the subject Issued by Department of Pension & PW. 

That with regard to the contents made in 

paragraph 5.6,1 beg to state that these are denied. It is 

stated that from the recommendation of UPSC it may be 

seen that the pay of the applicant was to be fixed as per 

rules in the pay scale of (s.2200-4000 which has since 

been colied. There is no mention, on protection of past, 

service.for the .puose of pensionary benefits as contended 

by the applicant. 	 . 

That with regard to the contents made in 

.paragrsph 5.7, I beg to state that these are denied. It is 

stated that. the past. se1vice of the applicant, does not 

fall under the purview of existing Govt. Instructions f or 

counting towards perisionary benefits. Itis not a matter 

of interpretation as contended by the applicant but clear 

instructions of the Department of Pension & PW as explained 

above.  

That with regard to the contents made in 

paragraphs 5.8 to 5.11 under caption 'Grounds for Relief', 

I beg to state that in view of the position clarified in 

the above paragraphs, the contentions of the applicant in 

these paragraphs are not at all sustainable. 

That with regard to the contents made in 

paragraphs 6 to 12 of the application, the Respondents 

have nothing to comment. 

C ontd . . . . . 

p 



-8- 

2l. That the present application is not at all 

maintainable in the present form. 

 That the present application is liable to be 

disrnissed solely on the ground that the app1icnt has 

not exhausted the remedies available tb him. 

 That there being no any cause of action 

- 	 whatsoever the present application is devoid of merit 

• 	 and same is liable to be dismissed. 

• 	 24. That the present application is ill-conceived 

of law and mis-conceived of facts. 

* 	 25. That the application being not supported at all 

• 	 • 	 by the rules it is li1Dle to be dismissed. 

 • That the Respondents crave leave of filing 

additional Written Statement if this hon'ble Tribunal 
• 	

so directs. 

 That this Written Statement is filed bonafide 

and in the interest of justice. 	 ••. 

ILW 

VERIEICATION... 
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VRIFICA_T20N 

I, Commodore Khalid Ilasan, Joint General 

Manager—I, Canteen Stores Department, 119 Zi.K.Road, 

Afumbai do hereby solemnly affirm and declare that 

the contents made in paragraph 1 of this written 

statement are true to my knowledge and those made 

from paragraph 2 to 20 are derived from records 

which I believe to be true and rest are humble 

submissions before this TIon'ble Tribunal. 

AND,  I sign this Verification this 	'. day 

of Jy x  1996 at Mumbai. 

• 	 : 

DKFTT. 

aIid Raga 
COMMOdore  

Jt. 
 

Ge4.  
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V 	NEXURE Riol 

C( N lJiL \ 1 A L/ P '. I Al  I) 	
No 

V  

1T 
Nu.1;..1/263/91-R.VI 

• 	

; I;_ 	 tq4  gT 

I 	 ii4t 	g 
• 

T 1,, 10N PUBLIC SE1VICE COMMISSION 
\(SANGIL LO1SEVA AYOG)

J)U/)LPUR HOUSE, }IAWAHAN ROAD 

/ \f 

ro 	 NCW Delhi 110011 

ij,tec3 tbe4Frri992 
The Secretary to the Govt. of India, 	 5t /Y&, 1 '. 

• Ministry of J)efene, 	 - 
Secretariat hoard of Control 

• Canteen Service, (Ahurch Road, 
• 	New flelhi-11.0001 

(Attention: 	Shri Nb thew S. AI)rallwn, Civan Staff OUlcer, J)J)cs). 

Subject:- Itecruitnient to the 5 posts of Managers Grde I/Section 
Officer in Cmteen Stores 1)epartnieiit, Ministry of 
1)efcnct. 

-0- 
Sir, 

low directed to refer to your letter N0.JJOCCS/O(587/ 
vh;ui/40/S/U/M0V dated the 8th Mrch, 1991 awl Union Public Service 
Commission letter of even number c1aed the 16th January 9 1992 on the 

a 10 V C S ubj C Ct. 

O:t the 5 posts of Managers Grade I/Sectidd officer in 
Canteen stores Department, Ministry of lie fence, 2 posts were reserved 
for' chedu1ed Ca st s cnn ilida Los axi'l 	ijni.ii 3 posts were unre served. i 
hersonni. contacts were also iiiade by tue Coii'mission with varioüt 
eminent nuthori ties in the lie ld for 1 nea titi suitable cauvlldates 

for the reserved pots 	The pnrsonai contacts action did not prove 
fruitful, There were 213 (:iticiwlin1' 45 Jched1ed Castes)applicants in 

010, 	The COmI(i51On cansi(Iered the aptiliCati011S of all the cn,nlidat.es; 

ndiiunoned 23 (1 ciulin 	5 :c!ieii'ied (.stes) Cor interview on iOih •& 

itth L'el)ruary, 199 2 . Of theffll seven ( j Scheduled Casté) remained absent 
A. C. •Shnrriia ,Lrepres 	h 	n en ted te Miistry at the Interviews. 

30 • 	• 	The Commission reconr'iend 5 candi dn tes forappointtuent to 

t,I'e posts of iianii ers Grade I/Section Officer In the Canteen Stores, 

jinrLnicnt • Ntiij.SLry of he 1((ICC • 	A ii t or fouv1ong1th pay 

reOflIIflefl(le(I for them n:ay he seen at ;1IICNUUC ' 	to this letter. 

Position regarlin': the fifth nn'l seniority of all the • reconunended 
ewdida Los will be intimated s h ortly. The recommened candilates 

hve he'n iiifoid ;hout. their sel.ctiofl. • 	 • 

	

The Couni s j.ri also roe i;e,dCd t:nt • Sun • Laxmi Kuniar 	• 
(iLL1 No.1GLCe(1li0L (aste), S.No.1 in 'nuexufO may be given 	• 	• 

• jn-scrV :i. Ce tuaitii ru 'fô r 
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t1Ofld 1M'1k awcUptb5 th 	Luticç. cj.4ding Ltfe 
• 	 prk)r to 

	

thratàt .ifl 1e:çfltU 	ve12eflt. 1t 1LLno rntitted to 
c•;t rih tervlcè' fo th4nsioriiiy 

dcrthee1cVrru1cS TrvOTTI the &ia 
i;i1uOflJ ffl 	 T1cc  

T 
• 	 --------------------- 

• 	 Mihtr'of Defence, etc., th'e zetstéd to c1rify this position 
to all cnrenied afithoritieS in1erThir Mmihisttdtvt conitot. The past 
csc'dec1dcd oth 	th tien the prcdure c1armed abov may be 

tewtd in 

174 T 
Direr, orate ,Gnera1of W'r1s1 .C.WD, L€ster No. 

30-Or.1995.  

• lwtrnwftlom ra Coitracts 
• For certain worki 	inaYb e picnhIncary to iiward 

• 	pte 	ntpe,  M Cal lin O f'  

	

19 Wótk y •• ;• .. 	 ' 	 : 

(lii) HoT)cuftureVIorkS or y cner 
th paiti1 moditicaion of 1wil oftic, O,M. No. CE/CONI017. 

'SfrnbrF.WY5, tia1;cfl decided tht,composé 	may Pe 
tU!?t aithe th 	donof thiCCfflgiflCCtB, It the ornbined estimated 

'J!ffukit ro'!npo u Put 10 (rider cAced.i r& 10 1kJl3 }( 

tirk . '1' coribined t"Irnitcd co 	rut to knderxce&ts R.. 180 
kh prio ip'rOv1 of DGW sbtt be obtained before iifling composile .'' 

FoJng ins1ruCtiOn nre i2slled with regard to operzion of 
Coolto &omnct--' 	,, , 	•. 	' .'' 

gcl 	,nLai.tn to h113, ub tton 
equp!ncnt, air.cos:1itioaing, etc., thoul.d r be J,O 	1I Lhc 
00npositC teriier. . 

	

fi) De4ukd et1niatc fcn 	fe 	nnft t11 t& lcclirneafl', 

i 71 J 	 1 	:tr 	4)U4)ilN' 
1 	'J;'  J" 	•'rJY7jr1' •ftrU41 

to F of 
er1 Conditions of Contract fdr CPWD 
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Telephone 31!563 

F 
No. 

Secretairat 
Board of Control 
Canteer) Servics 
L-X BlOck,Room No. 1 - 6 
Chruch Road 
NEW D1LHI iioe ei 

jJan 9 

Genr1 
Canteen 6tores Deptt 

14} a  EO(iJ 

CUUNrING OF P1Si SA.RVIC F OR 
r'rc' T ?i. LU,t 1  

l, Reference your letter No.3/fa4/(p)/pN 	
92 dated 21 Feb 95 enclosing therewith a rejresenj0 	f hxj L1 lalre. 

2 	
The cis rarrdir)g COunting 

beiefjts in res 	 of pest service for Pensionéry pect of Shrj LIc. P1xe, flnnrg 	(rdeI has been exemined in d.t.,jj b3th by Mm It has, 	 of Def rs well as DOP therefore been int1mted by the Ministry that the Crse does not fall Wthjn the Purview of the edstjng 
rules. 

3 The dff1c 	
may Please be informed accordingly. 

(PS FSatc) 
CS) 
UDCS 
For seretary 
BOrd of Control 
Canteen b ervices  

• 
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UNION 3m I , t 5L 1W 1 CL ( O i' 	-1 '' 
 ---.--.--------..--------.--,-.---.-.-. 	 I . 

a 

j:/  •: .o,:uro to IAie Urijw 	ub1 c 	eryic 	LoituJ..1 	1'3tter 	 c.- - 
/;-s/ i-R VI d 1t 	! 	28th 1 	y, i992 

of L(lutlilIates t cwu'wndcd for appointfljent 	o tkic 1 poHts • 	t iI WjrCi- grade I/SOCtj(, 	U iii cer in the Cajiteei  of L) 	 Store Dop,1rt1et)t • 	 efnce, 

S,No. iLoll No, Name & Address 	 Pay recomuujonded in the 
i.ay ,ca1e of 1t2200-4000/.... 

-. * -, - - .- 	 - 	 - 	

•- 1. 	116 	StiC.v Uauujna Rao,. 	'According to the ru].eu or Stores o.rficer, NPOL, 	Instructions issued by the 
A. 

IJMC(PQ), euchiin-6021, 	Govt. of India, as the 
ease may be'. 

,70  j..3 	Sh.EiImoie linwur Srlvastava, 	--. 	 - do — 
Asitt, Mamaer(PcrsJ, ITLJC, 	V 

111110 1iuJi 	Vara.ts1, U.n,  PIn22iOO2. 	
) 

3 	25( sC) 	Sti. Londtme ikLILtth Atnjax-azn, 	 — do — 
RUF Kurul Co1oy, -. 1 	

. 	•( 	'_. • 	 I" kllbag-4022o9. (L)ist.flai.gaci,  
M.. S. 402209, 

 
4. 	16( SC) 	Sh. Lixrmj hunwi-, 	 — do  

C/o 3ank or 	
• .; I..Jj'O; J{u(J41yE1-24231 

 Vya :: Mirifi) urkatra , 	 -.• ) 	 .'- 	
- • JiI1,; Shall,jahanpur,  

PiLl: 242301, 
V 	

/ 

V 	 • 	 1 1 	
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LthPUTY SECHLTA1tY 

UNION PUBLIC SEIIV10E COMNISSJON 
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EPORE TEE 	. 	DIiISTRATIVE TRIBUNAL 

• 	 GWAHAT I BENCH. 

I N TEE MATTER OP : 
• 	 . 	

O.A. No. 56 of 1996 

Shri L3xni Kr. Kiare 	... App 1jcnt. 

Vs. 

Union ofInOia & Ors. •.. Respondents. 

Alf 

IN TEE MATTEROP : 

• 	

S 	Rejoinder to the written statement 

filod 	of the rspondents. 

The applicint nbovo-nanod bogs tten0 f9llows, :- 

• 	 116 	 That the opplicnt has gohe thrpugh the 1  copy of 

the witten statements filed by the respondents in the above-

noted ease and ho has understood the contents thereof. Save 

and cxcpt the statenonts which are specifically aOiittod 

• • horo-in-bolow, other statements made in the written statmon-b 

arc categorically denied. Fu:f.thcr, the statements which are 

not bornoori records are also denied and the respondents are 

put to the 4trictest proof thcref. 

2. 	• That with regard to the statomen mode in pnrzi- 

:: graphs 1, 2 and 3 of the written statemont, thc$ n;plint 

• 	Uoes not adnit ajthing contrary to the relevant eords. In 

16 
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this ooririocti.ori, 1.o reiterates and reaffirms t he statement 

made in paragraphs 1 to 3 and 4.1 to 4.4 of jbhe O.A. 

3, 	That with regard to the statement made in 

paragraph 4 of the written statement, the op licarit bogs 

to state that the Anriexuro R-2 0.14. dtd 30.5 95 has got 

no application either to the case of Shri IT, Gupta or 

to the case of the applicant. In any case, t1io0.14. dtd 

30.5.95 has got no retrospective application In this 

connection, the earlier OMs No. 4/8/84-P&PW ~td 14.5.86 

and No. 4/14/85-P&PW dt 3.4.87 av be rcforr d to. 

According to those 2 OMs, nationalised bank including 

R.B.I. and S.B.I. and its subsidiniy Banks a d IO of 

India are treated as "autonomous bodies" for the granting 

of pro-rata retirement bonofits. Mr. MK Gupn 	not 

sowed in any of the above financial institutions for 

which clarification lins boon issued on 30. 5.9ç. Therefore, 

the case of Shri IX Gupta cannot be reviewed as those 

orders are riot applicable on him. Mr. MK Gupta has 

served in Co-operative Milk Federation and the Govt. has 

already issued 0.M. treating co-operative institixions 

as autonomouo bodies. In this connection, the definition 

of autonomous bodies as can be found in Brochure on 

Mobility of Personnel between Central Govt. and Central 

Autonomous Bodies etc is quoted below :- 

"An autonomous body may be a society registered 

urider,  the Societies Registration Act, 1860, or a statutory 

Ctd.. ..3 

t 
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body or a Control University having its own governing 

council whose Memorandum of ssociatiori/bye-laws etc. contain 

provision for appling with Government directives for carry-

ing out its bLlsiflOSS in achieving the objective for which 

the Organisation is establishod' t  

The applicant has also served in similar orgo-

nisatiori in which Mr. MK Gupta hod served. Mr. Gupta's 

service hns already been counted for the purpose of pension. 

• 	 The contention of the respondents for reviewing the csO of 

• 	 Mr. Gupta arc wholly untenable in-as-iach-as no such clari- 

fications or orders have boon issuod by the Ministry to 

review his case. The OM issued on 30.5.95 is in respect 

of financial jnstjtutjons. Therefore, there is no earthly 

reason as to wily the applicant's request for counting of his 

post services rendered in Doab Co-operative Milk Purchasers 

Unit should not be counted towards penionor benefits. 

Copies of tile aforesaid OMs cltd 14.5.86 and 

3.4.87 are onnoed as WNEXURE'I' & 'B'. 

4. 	That with regard to the statets made in para- 

graph 6 of the written statement, the applicant while 

categorically denying the contentions made by the respondents, 

reiterates and reaffiis the 4stotements made in paragraph 

4.7 of the O.A. It is categorically denIed that in view 

of the AnnoxLixo R-2 O.M. dt 30.5.95, the past service of the 

applicant prior to his joining the O.S.D. did not qualify 

for counting towards ponsionary benefits. In this connoc-

tion, 3ztt110 applicant reiterates and reaffirm the 

statoxnnts made hoa'-j-bve, 
Ctd. ...4 



-4- 

5. 	That with regord to the statements made in para- 

graph 7 of the written statements, while denying the cofton-

tions made theroinand reiterating and reoffing the 

statements made in the O.A., the applicant begs to state 

that at the time of interview he had requested the Members 

of the Selection Bord/U.P.S.C. that in case 4. his Selection, 
his pay should be protected and his past service should also 

be counted towards ponsionary benefits. As banks were 

already contemplating to introduce pension scaexae which 

eventually was introduced in the year 1993, the U.P.S.O, 

members had agreed to the reiost of the applicant. The 

respondents cannot deny this position and take away the 

right of the applicant oven by going to the extant of purported 

review of the case of M7. MK Gupta. 

The Govt. has issued va±iotis I circulors. regarding 

. coubt1ing of past services of the employoos 	moving 

from Control Govt. to utoonous bodies and vico-orsa. In 

this connection, OM No. 28/10/84-2erision Unit dt 29.8.94 

issued by the Govt. of India, Ministry of Horfl Affairs, 

Deptt. of Personnel and Administrative Ioforms may be referred 

to by which the Central Govt. for the first time issued a 

detailed pcodure for co'unting of past services of the 

employees moving from Control Govt. to autonomous bodies 

and vice-vcrsa In this 0.M. 1, it is clearly mentioned that 

"on' employee of on autonomous body on pemnnont absorption 

under the Central Govt. will have the option either to 

roceiveA £PP bonofits which have accrued to him from the 

autonomous body and start in service in Govt. or chooso to 

count SCI'vicos rondorod in this body as qwlifying services 

forim pension in Govt. by fore-going employers' share of 

Otd...,5 
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Contribu.tory Provident Pund, contributions with interest 

thereon whioh will be paid to the concerned Govt. Department 

by the autonomous body to receive GPP benefits. The option 

once exorcised shall be fina1'. 

In the above O.M. dtd 29.8.94 it is clearly 

fintioned that provisions contained in Ministry of Finance 

O.M. No. 26/18/E.V(B)75 dt 8.4.76 and OM 25(1)E.V/83 dtd 

8.9.83 or any orders shall, in so far as it provides for any 

of the matter contained in the O.M., cease to operate. 

A copy of the said O.M. dtd 29.8.64 is annexed 

herewith ad marked as ANNEXURE C. 

The O.M. dtd 30.5.95 cannot over-ride and that too 

retrospectively the provisions of the OMs mentioned above. 

Liberal constructions in such matters will have to be given 

towards bonefits of the cnployeos. Accordingly, the applicant 

is entitled to count his past services towards ponsionary 

beefjts and the respondents cannot deny the same to him. 

6. 	That with regard to the statemonts made in Pam- 

graph 8 of the written statements, the applic nt begs to state 

that the protection of la st pay dxaw n as has been ext,e nded to 

him is very much relevant towards counting of his past 

ervico for the purpose of pension. The Govt. has already 

issued various orders for counting of past services of the 

employees moving from Central Govt. to 	nautonomous bodies arid 

vice versa • In this Conriectio, mention may be made of the 
7.2k, - 

OMa dtd 29.8.84 9  14.5.86 9  3.4.87 1, 10.11.87 etc as already 

oflOctod above. 

Ctd....6 



51 

-6- 

&pjos of the aforesaid OMs dtd 29.8.84, 14.5.86, 

3.4.87 have been annoed as ANi:]WIE A' tBt AND 'C' Tospoctivciy. 

A copy of the OM dtd 10.11.67 is annexed as ANNBJWRE 'D',A-'°- 
y 	 . 	 a- 	 i... 

7. 	That with regard to the statements made in pam- 

graphs 9 arid 10 of the written statements, the applicant 

denies the contoritiorts made tl'crojn and reiterates and 

reaffirms the statements made in paragraphs 4.10 and 4.11 of 

the O.A. It is denied that in applicant's éase his past 

service cannot be counted for the purpose of pensionary 

benefits as the same did not come under the purview of rules. 

In this connection, the applicant states that his past 

services are required to be counted towards Pensiorlary bene-

fits and the same cannot be taken away on the strength of 

Annexure R-20M dt 30.5.95. This OM dtd 30.5.95 cannot 

re-open the past cases and will have only Perspective appli 

cation. The applicant pursuent to his selection by the 

U.P.S.C, joined the present assignment in 1994 abd Ont that 
which 

time, the earlier 0Msxg fully support the case of the 

applicant were in existence which do provide for counting of 

past Services. As already pointed out above, the OM dtd 

30,.95 cannot hnve retrospective application. Had it been 

knwon to the applicant that such CM might be issued, he would 

not have joinods tile present assignment as in the meantime 

banks have also introduced pension scheme which was before 

his resignation from the bank service. The applicant was 

confident relying upon the earlier OMS that his past service 

should be counted towards pensionary benefits. By that time, 

the applicant Aim had 17 years of service to his credit and 

Ctd... .7 



Vt. 

-7-. 

would not have rQSLgn from the SOr\TiCe which (10 provide 

for ponsionory bonofits and jointed the Oentrl Govt. doptt. 

in which now it is contended that his pest service would not 

be counted for thopurpose of pension and that he would not 

got ful:L 

Prir-An . 	the OMiesued on 30th May, 1995 

is arbjtrcry and xii wholly untenable under the low. By 

isstdng such OM, the Govt cannot take away the right of 

counting post service towards ponsionary benefit. In any 

case, as already contended obove, the Annrxuro 13L-2 CM dtd 

30.5.95 cannot have any retrospective application and thus, 

bcd on the earlier 0Mg, appliectht's past service oxo 

required to be counted towards Ponsionary benefits. 

That with regard to the statements made in porn-

grnph 11 of the written statement while reiterating and 

reaffirming the statements node above, the applicant bogs, 

to state that even if it is hold that Annoxw.'o P-2 CM 

dtd 30.5.95 is Oppljcb10 in the instant case, rules of 

equity and justice demand that duo relaxation should be 

extended so that the apilicorit is not derivod in any way 

towards penbionary benefits. 

That with rgord to the statements made in para-

graph 12 ixz to 20 of the written statements, while 

denying the contentions made by the respondents, the npplicm t 
reiterates and roaffirias the statements node in the 0.A. 

Ctd... ..6 
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That the applicant denies the corrcntioris made 

in poigrophs 21 to 27 and the respondents are put to the 

strictest pro9f therooi. None of the grounds urged by the 

respondents in thco paragraphs ore tenable. Ptrther, the 

written statements itself is not maintainable having not 

been verified by the competent authority. As per the 

copies served on the applicant's counsel, the statements 

in the written statements have boon made by Commodore 

Kholid Hosan, Jt. General Manager-I, C.S.D., Munbai, but 

on the other hand hu the verification, verifying the state-

ments has boon signed by Shri flX Void, Regional Manager, 

C.S.D., Guwahoti. Onthis score alone, the entire W.S. 

is liable to be rejected. 

That iandor the facts and circumstances stated 

above, the instant O.A. deseives to be allowed with cost 

granting full reliefs to the applicant as has boon prayed 

for. 

V E R I F I C A Tb. 

I t  Shri L&ni Kr. Klro, the applicant in 

o .A. No • 56/96 do hereby solemnly affirm and verify that 

the statements mode in paragraphs 1 & 2 are true to my 

knowledge, those made in paragraphs 3 to 10 are time to 

my information derived from the records of the case hich 

Iboliovo to be true and the Tests are my humblo submission 

before this Hon'blo Tribunal. 

akolll-a- 
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CPRO 	 12 	 Nounber, 198 	LArN N- XU RE-. /9 V  

V.. 	 -- ___••V•__1 It I, therefore, requested that the Head of Oces/Pension Sact1owng Authoriti es should take special interest in having V 

d old cases decidcd expcditiouly. 	
V 	

V 	

¶ 
3 	Hindj version will follow. 

V 	
APPENDIX TO CPRO 79J86 

	

Copy of Goyerncnt of india, Ministry of Personnel, Public Grie. 	- - 

	

vances & Pensions (Departwent of Pension & Pensioners Wel. 	 / fare) OM No 4/8/84.P&pW dated 14 May 86 	- 

	

GRANT OF PRO-RATA RETIREMENT BENEFITS .. TO V  V• 	

V V THE PERMANENT CENTRAL GOVERNMENT EM.  

	

PLOYEES WHO ARE ABSORBED IN THE NATIONA- 	
V 	 V USED BANKS—QUESTION REGARDING V 

The Undersigned is directed to say that the pro-rata 	V 

meat benefits on absorption in public sector undertakjns r are . 

	

reguIatcj in accordance with the orders which V  were issued by V 	 V V 

	

the Deptt. of Public Enterprises and the pro-rata retircxent 	 V 

	

benefits to permanent Central Govt. employees on absorption 	 V 

	

in Ccritral Autonomous Bodi.s are regulae.d by the odrs 	
V 

issue by the Deptt. of Pension & Peisioners' Welfare. 

	

2 Doubts 'crc raised in certain quarters wheth'er the Natio- 	
. 	 V nalbed Vhar are to be treated as Piblc Sector Undertakinns 

.. 	

V 	

V 
or atoao 	bodies for the urpce of grant of retirement 

	

ben4ts to the Govt, servants permanently bo1be therein. 	
- 	 V 

	

In oçder to make the position clear and to avoid confusion it 	. 

	

is clarified that the Nationalised Banks including Reserve Bank 	V 

of India and State Bank of India and its subsidiary Banks are to 
be teai-ci as autonomous bodies for the purpose of grant of V  
pro-rata retirement benefits to the permanent Central Govern- 

	

ment emplovecs who are absorbed in these bodies Ofl V thC terms 	• 

	

and  conditions envisaged in the Ministry or rinance (L)epu. 	 ' o

lei 

	

ExpendifVurc) tIM No 26(18)/Ev/(B) 1'75 dated 8-4-1976 as 	V 

andcj from time to time. Ministry of' Defence etc are re 

	

qted to keep' this in mini and decide the caRVes of grant pf 	 . 

	

prata retirement benefits to the permanent Central Govern- 
V 	 V m 	mpJoyees absorbed in Nationalised 4BanksV iucliding Re-, 	

V 	
V 

V 	 se 	Bank of India and State Bank of lndia add its subsidjar' 
V 

V 	
Bs 	acc.r-dingly. 	I 	 V 	

V V V 	
V • 	3 	n so fa .s persons serVing in the Indian Audit nd Accounts 	

V 	
V 

	

Department V --s concerned these orders issue after consultation.: 	V with the Comrojler and Auditor General of India. 	
V 	

V 	 V 	

V 
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ABSORPTION IN AUTONOMOUS BODIES 

2 D.P.&P.w.,o.M.No4IJ4/85.p.&pw  

fdated3.4.1987 

LLC. of India is to be treated as an auton  dmous body for  gr-. of pro rats retirement benefits to C.C. employees 
on their absorption 

The undersigne._1  is directed to say that the pro rota retirement benefits 
on absorption in the public sector undertakings are r4ulated in accord-ance with fl ,x. orders which were issued by the Department of Public 
Enterprises/i' artment of Personnel and Training (Est. Division). The 
payment c: rata retirement benefits to the permanent Central Govern- 

• merit emr. who are absorbed in Central autonomous bodies are 
regulated : c orders issued by the Department of Expenditure and the 
Ministry ol i .rsonni, P.C. and Pensions. 

.2. Doubts were raised in certain quarters whether the L.LC. is to be 
treated as puic sector undertak;ng nr an autonomons hMy for the pur- pose of gra 	retirement benefit to the Government servants permanent- ly absorbec 	. -cm. To avoid any confusion it is clarified in consultation with the 1' - tment of Public Enterprises and the Ministry of Finance, 
Departme; Economic Afrairs (Insurance Division) that the Life 
Insurance C. :.oration of India isto be treated as an autonomous body for 
the purpose, of grant of pro Palo retiremi ent bcnehtij to the permanent 

•  Central Gcverjiment employees who are absorbed thbrein on the terms 
and cundjtio,s envisaged in the Ministry, of Finance (Department of 
Expenditure), O.M. No. 26.(18)/E. V (B)/75, dated 8th April, 1976, as 

•  amended from time to time. Ministry o f iincc,crc., are rcticd to 
keepthis i: •'w while deciding The cases of grant of prq rata retirement benefits. to .- permanent Central Government ,employces absorbed iii 

• 	the Life T .....e Corporation; 

, I 

I, 

$ 

- 	
- 	.,. 	•- . ':. 	. 

•• 

/ 
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GOVERNMENT OF.INDIA/BHARAT SARKAR 	. • 

M1NTRy OF HOME AFFAIRS/GRill MANTRALAYA 
 

I 

Department of Personnel ad Adminjsatjvc Reforms  

	

(KarmjJc Aur Prasliasnik Sudhar Vibhag) 	
00 

• 	

New Dc1Ii the 29th Aug, 19 
. 	 . • 	

OFFICE MEMORANDUM 	 . 
SUBJECT 

- Mobility ofpersonnei between Central Governmenj Departments and AUtOnOmous Bodics. 
Counting of service for pension__. 	 . 	 . 	

I 
As per existing orders, Service rendered outsjdeCentral Government does not coint for Pension in 

Central Goveroment except in the case of scientific employees of autonomous boijes financed o
.  controlled of 

the Government, who on permanent absorption under the Central Government are allowed 
(ocount their previous servicefor pension subject to certain cOnjitjons. 1n respect ofpersonnel othcr 
than scientific employees, who are permanent in Central Government, in the event oftheir subsequent permanen t 

absorption in public sector undertakings or any autonomous body, proportionate retirement benefits iLr 
tIie service rendered in Government till the date ofpermanentabsorptjon are allowed as per 

rules in lice at the time ofabsorption. No s6'cli benefit is allowed to temporary employees going over 
• -, 	toautonoous bodyorundertakjng 

A number of Central autonomous/statutory bodies have also introduced pension scheme for 
their employees on the lines of the pension scheme available tothe Central Government employees. 

it has, therefore, been urged by such autonomous/statutory bodies that the service rendred by their 
employees under the Central Government or other autonomous bodies before joining the autonomous 
body ni be allowed to be counted in combinatioh vith service in the autonorhoug body, for the purpose of pension, subject to certain conditions. Similar jrovisions for employees of autonorndu

s body going over to Central Government have also been urgJ. In other words, the suggestion is that the benefit of pension Lasd on combined service should be Introduced 1 

This natter has been considered careftilly and the President ha flow cen piased to decide 
that the case of Central Government employe - gojng over to Central ailtononus bddy o1v ice-versa and eplmoe&s of the Cenral autonomous bod' inoving to inojhr Centrá aUtOflu1A1Q b&dy may bc regulated a p 	ilie loll winz privislous 	 . 	. 	. 	• 

(t 	n tase of 1iitj01j5 Bt1ie where Pension Sche.ne ! / ii Opi ratio!, 
( ,, 

Where zi Central GovunmLnt eiiiploce borne on )nsioijabJ1 
esi 11shnnL i lIowd to ibe'inbso,bed in an u toao1m)u n i 	the sr i c' 	Ic id 1 b) ,n wick1 lic 9ti  nmnt s ialt be tllowd to b Loufuccl to 	,Js pcsion U 'dCI th "utofln1ous btdv of ;vhether ic ep,pfo)ee ias IL'JflJ)l/ary or j'C ri iej1/ j, j  k7oe bene 	 rTh,J,,t .li1cjei1sjoj)r. 

	

fits wil1 however, aCCUI oily if the temporary service 	fà!Iou : y coifirma(joIl, 
lfhc retires as a temnporaryen)jl6).eC in the Lutonomous body hei'ilJget tuiniii'a1 benefits 
as are normally avjlabIe. to Lenporary Cfl1IOyee under :thd.  t ,brument. The same rocedu re will apply in theasc of e niployeof the.:autorioipous !bOJies who 	perma- nently absorbed under th Ceniaj Goernjnent 

t wj  
•: 

The Goveinmee,i/ utonmous body will dischLrge its peusin liability h• paying in lurnpsum as a one-time pymt, the pro-rata pehsiOu/sjjc gratiIyJtermjniJ gratuity and DCRG for the service uptojtiie date of absormion in the 11au10li0l110Lls hod\'/Govern. 

	

- 	ment, as the case may he. Lumnpm amount of th'e l)ro-rtp 	ii viI h cklennined with mferemi 	
In commmJ[atjon.11c laid dowi( in CCS (Coniuu Iti ion 	i: I'enon) Ithies', 1981, as amended from finie to time: 
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Ceiitrul Goernient ClflplOyee wit! 
CPF

absorption in a '•)us ba4 wiil have the Option either 
to receive CPF benefi which save accrued to hiinfom 

thGoverji,nent and startjijs sejcc theshjflthat body orchose t 
COIJfl( 

. . 	
servidnderc 	

Goycriinent as qualifyiiig service 
f?r-pesioj1 i'the autononto body 

. 	
by foréing GbV" share of

.  CPF Contribution with .iñtrest, whjh will be paid to the 
.5 	

COflccrned autoflomàus body by the concrncj Government Depar 
	The op!io, z  

: 	
s/ia/I be exercjse it/jfr, one yearfro,n the date 

of absorptf0. If no Option is exercised 
- 	 1•il/!jfl StIp4late 4iod, 

employee shall he deemed to he opted to receive PF benefits. 
J 	

7/Fe op/ion once e%erced s/ia/I be final 	 ' L 
, 	 . 	 .. 	 - 	 .. ., .. . 	 . 

(b) Autono,0115 hod)' //,'re the Pens,o, c/ze,ne is 
no: hi operation 

I 	

(i) 

A permanent Ceira1 Goverjiment empIoy boe on PCn51onab1 establishment, on 
, 	. 	

absorpo Under th 
autonomous body will be eIib1e for pro.rata retirement benefits 

, 	in accordance with 
the provisions of the Ministry of Finance O.M. No. 26(18)EV(fi)/75 

. 	

dated the 8th Apri' 1976, as amended frdm time to 
• ime. • Tn ca of 

. 	

or tCmpo1ary emp16yes, the terminal gratuity as may bdüiissible under the rules would 
:. 	• 	

be CtuafJy payable to the individual on the date Wheu;p,:, 
	retiremeflt benefits to raia 

. . 	
. permanent empJos become payable However, 

in the base of absorptjo of a Govern.. ment emoloye with CPF benefits, in such au 
autonomous órganjsa 	the amount of his 

subscrp 	
and the Governmentsi Contribution if any together 

Wi th inteest thereon 
• 	

sha'. transferr.to his new Provident Fnd account witi.the consent ofhat body. 

An emplee of a autonomous body on perment brptjon under the Centraj
1.

Government will have the option either, 
to receive CPF benefit which have accrued :to • 	him 

from the autonomous body and start s Sejce afreh 
in Govemment or jhoose1.

t Count sejce rendered in that body as 
qualifying Sejce for peno i cP0nment by foregoing employer's share of Contribütry Proidedt Fund coati ibution with 

i- 'terest thereon, which will be paid to tle cdncern 'G0venment 
t Deparflent y 

I  autonomous body. The Option shall bcexeci 
	with in ne year 	te d4 of ab- 

sorpjjo 	
if no Option is exercjs within StipWated 

perio, eplo 	shJP be deemd to have opted to receive CPF benefits The option once 
XL cised shall be final (c) Abso1,101, 

of employees of one Cenipa/ 4u1o,zo,,,o body in au,ghe, 
Cengj,A,foho2011  

The 
abo e procedure will be followed i'z ti,: 	

in respct of cmIoyees 1going from 
one autonomous body to another 	

1 	
I 

S 	
4• Catraiautonomo body" means body which is financéd

: whÔ]IY Or SUbtàntjaII from cess or Centr Government grants. "Substantially" meanstliat more han 50 per cent 'of 
tli: cxpefldjture 

of the autonomous body is met through cess or Central 
	

iñclud a Centraj statutory body or a Central University but does ot include a puijljc undrtkngc 
	q f'd. 	t.; Only such service Which qualifies for pension Uiidej• thê

.relevaht ruleof Govénnt/A uto"' body shall be taken into account for this purpose. 	
l 	 . 

5(1) The employees of a Central autonomous body, or Centrj GoVnmeit :&tii:case may b, 
who have afready been sanctioned or have received pro rata retirement beefits or othrrInal bne ts for thei past sery4ce will have the option either — 

(a) t retain such benefits and in that event their past Servic 
	ill!nbt quajif oresjon nde 

the autonomous 
 body or the Central qovcr. as the Càifmay be ; 

	': fr4.
(b) to have the past service counted as 	

for 	 t 	rganisa(ion in whic1 ease the pro-rata retirement or. other terminal béefijf alreadVd by . them, 

18MOu

will have to be deposited along with interest tilercon frothe ofrece.Of.tJse 6enefits 
till the date of deposit with the aonomous body or the CeTtra! Go%'ern..tj cas iny 
be. The right to Count previous seryice'as qalifying 

SCjC 
'H not r'j üiItiIthe h oi nt hasbeen refunded In otIIc,jscs wliei.e proràta r '1Jient 

bnefi('hve 	Ireaciy sanLIoned but have no yet becompdyble the concrnec' utbo' 
	shdfl cancel tile 

1 

-• 	 I
-• .-.- 	

- ' 	 '-L , 
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A sation as soon as the individualconcerned opts for cóntingbf this previous service for 
/ 	pcn.ion and inçorm the individual inwriting about accepting hisdption and cancellation .1 
/ 	the sanction. the option shall be cxcriscd within a period of one jedr from the date of issc 

/.. 	of those orders. 	l no option is cxcrciscd by such ethtoycswiL1iiiithe prescribed time limit, 
/ 	they 	denied to have opted for retention àî the benefit,1 already received by them. 

• The oton once exercisèd shall be final: 	 . 

• .J. (2) Whereiiptermial benefits for the previous service bVe been received, the previous service 
such cases will be counted as qualifying servi& for pension only if the previous employer accepts pen-

sipn liability for the service in accordance with th6 principles laid down in this Office Memorandum. In 
no case pension contribuion/liability shall be accepted from the employee, concerned. 

These orders will bi applicable only where the transfer of the employee from one organisation 
to another was/is with the 1  6onsent of the organisation under whichie was serving earlier, including 
cases where the individual, had seCured employment directly on his own volition provided he had applied 
Ibrough proper channel/with proper permissiOn of the administrative authority concerned. 

I I  
These ord.ers will take effect from the date of issue and the icvised policy s enunciated above 

will be applicable to those employees .who retire from Government/utonomoüs body service on or after 
the date of issue of these orders.  

The provisions contiined in the Ministry of Finance Office Memorandum No. 26(1 8)EV(B)/75 
dated the 8th April 1976 and Office Memorandum No. 25(1)EV/83, dated the 8th Semptember 1983 or 
an'ôther orders shall, in so far as it provides for any of the matters contained in this Office Memorandum, 
ceasetoopt;ate. •. 

The Ministry of Elucation and Culture etc. are req uqted to  advise the autonomous/statutory 
• lodies under their administrative control, with specific directini to the Financial Advisers concerned, 

to ensure to make necessary provisions in their Rules and Regulations/Articles of Association in accor-
dance with the provisions contained in this Office Memorandum In cases where any practice other 

N" wise than enumerated above is presently being followed the same may be revised in accordance with the 
Proylsions of this Office Memorandum so that ifliormity is maintained in. such. matters in all the 
organisations. • . .. . 

In so far as persons sevitig in the Indiaii Audit and Accounts Department are concerned these 
orders issue itfter consultation with the ComtohIr and Auditor General of India 

.4 	 . 	 . 	 '• 
•1 	 .., 

I. 

S. R. AHIR, Deputy Secretary to tle Go,'t. of India •' 	.'' 
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D.P. & P. W., O.M. No. 4/23/87.?. & PW., 

daied 10-11-1987 

Pro rata retirement benefits to permanent officials on their 
- rption in the General insurance Corporation of 

India and its subsidiaries 

The Uflc:'c igned is direcd to say that the grant of pro rota retirmenL 
• . benefits on absorption in the Public Sector Undertakings are regu!ated in 

accordance with the orders issued by the Department of Public Enter-
prises/Departnient of Personnel and Training (Est. Divisio:). The payment • 	 of pro Ta/a reirement benefits to the permanent Central Government 

\• 
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4 	 ABSORPTJON IN AUTONOMOUS BODIES 

employees who are absorbed in the Central Autonomous Body :c regu-
lated by the orders issued by the Department of Expenditure 1 the 
Department of Pension and Pensioners Welfare. 

2. Doubts were raised in certain quarters with regard to i... 	tus 
of the General Insurance Corporation of india and its four subsidiaries as 
to whether thec orga iatiorts should be treaed as Central Autonomous 
Bodies for the purpose of grant of retirement benefits to the Central 
Government employees on permanent absorption therein. It is clarified 
in consultation with the Department of Public Enterprises and the Milfistry 
of Finance, Department of Economic Affairs (insurance Divisic i:.t the 
General Insurance Corporation of India and its four subsiäi.. . viz., 
National Insurance Co. Ltd., the New India Assurance Co......the 
Oriental Insurance Co. Ltd., and the United India Insurance c..;. Ltd., 
are to be trL atd as Central Autonomous Bodies for the purpose of £rant of 

TO rala reiirement benefits to the permanent Centrai .'overnlnent em-
ployees who are absorbed therein on the terms and co rions envisaged 
in the Ministry of Finance, Department of Expenditure, O.M. No. 26 
(18)/'E.V. (B)/75, dated 84-1986, as amended from time o ii-" and the 
Department of Pensior. and Pensioners' Welfare, O.M. No. 4 (. . '.- .5-P. & 
P.W., dated 31-3-1987 (vide SI. No. 1 above). Ministry of Fii'.: 	etc., 
are requested to keep this in view while deciding the 'cases oc - 	t of 

- pro raa retirement benefits to the permanent Central Govern;e;i em-
ployees abcrbed in the General Incurance Corporation bf lnda and its 
four subsidiaries. 
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